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Minister got the fila or saw the file
after the press note reached the news-
papers. So there is no contradiction on
that. But I am just elaborating each
step so that the full picture comes
out,
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SHORT DURATION DISCUSSION ON
THE REPORTED DECISION OF THE
GOVERNMENT TO INSTITUTE AN
INQUIRY INTO THE INVOLVEMENT
OF COMMISSION AGENTS IN CER-
TAIN DEFENCE DEALS—contd,

THr DEPUTY CHAIRMAN Mr.
Gurupadswamy.

Ag for the Yuestion of making the &% pProF ¢ LAKSHMANNA. Madam

enquiry public, I think we have hon-
est difference of opinion, and at least
ag a Member of Parliament I can ex-
presg it. As far ag the ques+1on of
making the enquiry public ig con-
cerned, I do notgunderstand how it
c8n be an embarrassment to ouy Gov-
ernment in so far as the Indian agent
wag the nominee of the supplier and
not—just hold on—and not that of our
Government. .

-

SHRI JASWANT SINGH: Quite
right.

SHRI VISHWANATH  PRATAP

SINGH: I am glad that the Govern--

ment has upheld the enquiry I had
ordered anq I want to expresg my
gratitude, I am sure that the present
enquiry, far from being an embarrass-

ment, will provide an gpportunity of -

reinforcing the Government’s credi-
bility by establichingt that it means
business when it comes to implement.
ing the policies. By going publie,
other agents are also put to notice;
the investigating officers are imbued
with an added sense of urgency; and
the commitment of all concerned is
fturthey firmeq up. I am alsg gure
that ag a result of this, when the
Government will be able to take
action againet the agent and knock
off the commission money from the
price of the defence weapons and
thereby increase their reputation you
will say, “V.P. Singh dig the rlght
thing”. That does mot include any
verbal communication between me
and the Prime Minister gn the subjecct.

I have that point.

THE DEPUTY CHAIRMAN: Please
Ietvhi‘m go on.

PROF. C, LAKSHMANNA. No, Ma-
dam, he said....(Interruptions)

SHRI PAWAN KUMAR BANSAL:
I am sorry for the interruption. But
let him quote the rule,

PROF. C.. LAKSHMANNA: Minis-
ter of State for Defence, while speak.
mg in the House, said that the debate
in the House has been degraded. I am
taking objection to that term ¥ If we
accept the term* it will reflect on the -
quality of this House and lower the
prestige of this House. Therefore kind. |
Iy expunge that,

(Interruptions) )
Why don’t you look into the record?

SHRI ARUN SINGH: Madam, I do .
not want to show any disregard eithér .
for the House or to the Memberg of
the House. .

THE DEPUTY CHAIRMAN: I will
look into the record.

SHRI M.S. GURUPARASWAMY
(Karnatalka): There are cases in his-
tory which decide the fate of man.
Julug Caecar had his Brutus, Charles
the First Cromwell and my frienq Mr.
V.P. Singh hag hig Congress friends,,
Madam, the resignation op induction
of Ministerg iy not so important,
Ministers come and Ministerq go. It
is the prerogative of the Prime Minis-
ter to take anybody inte his Minisiry

*Expungeq as ordered by the Chair,
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or atk anybody to go out of the Minis-
try. We here are mot concerned with
such issues, but in this parti-
3,00 P.M. cular case of Shri V.P, Singh
z- . - what intrigues me most:
ig the circumstances which
made him to resign. I am glad,
after a good deal of thought perhaps,
Shri V.¥. Singh has firstly issued the
statement to the press, later -on read
out the same gtatement just now, here,
After seeing hig statement I wonder
why this matter is stil] shrouded in
mystery, why it is being so, why it

has been done, being done by the ’

Government. A veil of mystery, a veil
of secrecy, a king of hush-hush atmos-
Phere is being created aroung this
episode. Many extraneoug arguments
have been advanced by the Minister
of State in the other House—that
Shri V.P. gingh has been guilty of
indiscretion. ,And he hag said, every-
thing about the inquiry wag proper;
the only thing which was not proper
was, it wag.released to the press to
the public, He called it tragic, he
called it unethical,

© Madam, I am reminded of the saying
of Mark Twain He gaid “Virtue is a
very rare thing. Therefore, it has got
to be used economically.” Perhaps, my
friendy opposite and the Government
of the day believe in this saying of
Mark Twain: They do not want to
usé’ truth, virtue ang honesty in full
in their dealings. What is there to
conceal in this, I would like to ask?

My friends opposite have legitimately ’

saig that a small thing is blown out
of all proportion. But who is blowing
thig issue out of all proportion? Ig it
the Opposition?

" SOME HON, MEMBERS: Yes.

SHRI M.S. GURUPADASWAMY:
Is-it the Government?

SOME HON. MEMBERS: No.

' SHRI M.S. GURUPADASWAMY:'
Ie it the ruling party?

SOME HON. MEMBERS: No.

z
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SHRI V. GOPALSAMY. Vested in-
terests of the ruling party.

‘AN HON, MEMBER: The Janata

Party. ., (Interruptions) , .,

SHRI M.S. GURUPADASWAMY:
‘We are not respongible for this deve-
lopment at all. The opposition partLes’
are not responsible in any way..
(I-nterrupmon) . The opposition par
ties are not responsible for these
developments The opposition parties
came jnfo the picture only when there
was scandal only when there was an
effort to cover yp thig scandal. Only
then the opposition parties came into
the picture. In What way are we
guilty I have been {rying to undér-
stand you really—because I am not
trying to score a debating point at
all, No. T want to understand, really
in fact T have not been able to under-
stand all the ramifications all the as-
pects of this development. That is why
I am raising this issue. It is the Gov-
ernment and the Government alone
which was responsible for thig debate
not only in the press but in Parlia-
ment and outside. I blame you, You
are responsible, You created the gitua-
tion for yourselves. Now you raise
the bogey of destabilisation, You
destabilise youy own Government and
tell ug that we are responsible for
it. This ig tragic. What is tragic is
not the announcement of the enquiry
by Mr, V.P. Singh. The situation that
we are finding ourselves in here ig a
situation created by the Government
for itself. It does not know how to
get out of this mesg for which lt is
responsible. :

The Ministep of State takes chelter
under procedural nicetieg Even there
I would | like to know where the
procedural niceties have been wvio-
lated py Mr. V. P. Singh. Mr. V. P.
Singh was a very important member
of Mr. Rajiv Gandhi’s Government.
Perhaps he occupied the third place
in the Cabinet Secong or Third. I
do not Imow. It is a very semior
position. Ang as a senior member of
the Cabinet he knows’very well the
policies of the Government, the para-
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meterg within which he has fo operate,
Iy it not the individual responsibility
of a Minister, a senior Minister like
him, ty see that his Ministry functions
well ang effectively? It doeg give cre-

21

. @it to Mr. Gandhi, not to me, not to

Mr, Dipen Ghosh here, if he functiong
well, effectively, It will pring him
strength. It should be in the interest
of the Government itself tha¢ a Minis.
ter like him functions effectively,
truthfully  promptly on a matter
which is gensitive. Now it has been
found that he has some transgression
of 3 rule here, a rule there, and he
has committed some travesty,

What is the main issue? What is
the main focus? As he rightly said in
the statement—I wish he hag given
the statement earlier—the principal
aim, the objective of the enquiry was
to find out the truth, whethey there
was any scandal whether there was
an agent involved, It is very true
thst there was no agent for the Gov-
errment of India. We all know that
the Government of India had no
middlemen at all. Why ig it afraid of

" saying things frankly? I say, it had no

agent. T do not holg Mr. Rajiv Gandhi
responsible because there is np z2gent
invoivad in this And he was not
dealing with the agent oy the Defence
Minister wag not dealing with the
agent. The agent was the agent of a
foreign firm. So, the Government of
India wes not responsible. That
agent. .. (Interruptions)

"Why donm’t you understand? T am
trying to understand you.

"That agent hag received, according
to the report, a COmml‘SSiOn of seven
per cent. for the submarine deal
which runs to about Rs. 430 crores,
and seven per cent comes to RS, 30
crores. We find, the Opposition finds
that thig is an abnormal commission.
In all international deals which run
into crores and crores and millions
and milliong of dollars, aven accepting
that there are agents, the commission
that ig allowed, permitted, 1g about
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. It is not our agent.
‘crux of the problem. He gets Rs. 30

* commission. But
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one rer cent or two Der cent, not
more than that. (Interruptions)

1 am not criticising you. I am speak- .
ing for the whole House, I repeat
again. I am trying to understand. [f
I am wrong, I would like the Prime
Minister to tell us, In all internationa;
dealy of this nature, which rua into
milliong and bxlhom of  dollars,
the commission normally allowed
is one per cent or two per cent.
I am not criticising the appointment’
of an agent even 1 know in various
international dealg agentg do operate,
Agents operate in al} the countries.
But why this hush-hush in admitting
the fact? My complaint ig there is an
abnormal commission given 1o this
agent, agent functioned as, part.
of the outfit of the German firm. Now
naturally the members ask: how are
we concerned, it i{s a foreign agent?
Here comes the

croreg in forelgn currency. The telex
Mr, V. P. Singh got was from our
Embassy in Bonn. I think the telex
says that the German firm is not pre-
pared to reduce the price because the
agent does not agree to reduce his
here. the agent,
though was an agent of the German
firm, was an Indian. Why does the
Government of India not tell us who
was this Indian? We are made to
draw our own conclusions—why? Who
is responsible for this? Not me, it is
the Government of India again. They
should tell us Who is the agent.

SHRI ARUN SINGH: May I inter-
tupt for a minute? Would you yield
for a minute because I have said in
the statement that the-identity of the
agent or the amount of money said
to have heen deceived by him was not
stated. (Interruptions).

SHRI M. S. GURUPADASWAMY: I
believe him, I take his statement as
it is. They do not know the name of
the agent, I take it at that. There-
fore, it is a matter also to be investi-
gated whether the agent is A or B or
C. Whoever may be the agent, I am

~
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[Shri M. S. Gurupadaswamy]

not concerned. But the fact of the
matter is that there was an agent.

SHRI P. N. SUKUL (Uttar Pra-
desh): How do you know?

SHRI M. S. GURUPADASAMY:
This is in the telex received by Mr.
V. P. Singh How do I know? I get
all from you

SHRI DIPEN GHOSH: You wil] leak
it to the Press and it wﬂl come from
the Press.

SHRI M. S. GURUPADASWAMY: I
am not running your Government. Mr.
Rajiv Gandhi is running your Gov-
ernment, Please tell him about these
things. I take it that you do not
know yet the name of the agent or
firm which functioned as agent. My
point is that Bs. 30 crores was involved,
Another point is the German firm
refuzed to scale down its price on the
ground the agent, who was an Indian,
did not agree for - scaling down his
commission. It may be a firm or it
may be 8 person. It may be a
benami, somebody else, who is not
responsible for you and you are not
responsible for that. Therefore, the
Tact is he did not agree for reducing
his commission. This was loaded into
the price. The whole commission was
included and loadeq into the price.
When it is loaded into  the price
structure, who will pay? It is the
Government of India which pays Not
the German Government. Mr. V. P.
Singh as the Finance Minister had to
Ppay at that time. So the German firm,
would not pay. The whole commis-
sion is borne by the Gavernment of
India exchequer. There we come into
the picture, whether the Government
of India was in its right to negotiate
this commission even conceding therc
Was an agent in the said deal because
contaet may be necessary for foreign
Governments, I condemn it, I don't
like it: But T can see jt. Even then
wa should have used the opportunity
of effectively ncgotiating the deal with
the German firm. Tt was not done.
Therefore, T said there is an effort to

[ RAJYA SABHA ]
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keep the whole deal in a mystery,
shrouded in a mystery, to use &
Churchillian phrase: Why this was so?
Why it should be so? To whose benefit
it was done? And the Government
of India suffered cn account of this,
otherwise there would not be panic
reaction like che on® we are seeing in
the press. We go alongwith’ the Gov-
ernment of India in one respect. We
are not for substandard mulitary
equipment, milizary hardware. My
friend, Mr. Darbare Singh was mak-
ing much of this. Do you mean to say
that Opposition is lagging behind in
patriotism? Whom are you teaching?
We are all patriotic, 'When that is %0,
we are all interssted in the best of
equipment. There is no denying of
tr ot fact and wwse is no JUY: ence of

" opinion on that, The point is, the deal,

has got to be fair, straightforward.
There should not be any cloud and
any underhand dealings attached to

it. That is all the purpose. Even if
commission had to be paid and it
was inevitable, pay it openly. Did

Mr V. P. Singh commit any wrong
or any offence? Now, he came oul
with a statement. What happened?
The Prime Minister's office had his
file in time before the matter wae
leaked out to the press.

THE PRIME MINISTER °(SHRI
RAJ'V  GANDHI):. Madam, may I
intervené? I think there is sime

slight confusion ahout what time my ,
office got the file because I only just
heard about the statement that was
made in the House. I will check that
up and I will make the exact time
known to the House. But one reason
the file did get delayed was that it
hag not been marked either ‘secret
or ‘immediate’ and it came through
the norma} channel. 1 have two chan-
nels where the information and files
come to my office, One is those enve-
lopes which are tmarksd ‘secret’, They.,
cqgme directly to me and I open them
myself and the result is that they are
processed much faster, But if files &re
not markeq ‘secret’ they come through
the normal office channel, which
means a clerk or 3 peon opens.them
and they come through the normal
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dak. This file came through the nor.
mal dak. I believe that the file was
received in my office around 9 P.M.
but I am not absolutely sure of the
time and that was shown to me next
morning at about 10.30 or 1100, I
don’t remember the exact time and
1 would like to point out..:.

SHRI M. S. GURUPADASWAMY:
Mr, V. P. Singh has given the time.

SHRI RAJIV  GANDHI: That is
why I am also giving the time. Part
of the delay was that the envelops
was not marked ‘secret’ or ‘imme-
diate’. That is why it has taken time
and the file inside was 'secret’ and it
was opened by a peon and it did
corae. through the normal dak in the

ofice and mot as ‘secral’ papers.
[ 138 ) ~ M

SHRI DIPEN GHOUSH: Does it
" betray good functioning of the Gov-
ernment?  (Interruptions) Doeg it
speak well o) the fun:aotiing of the
Ciovernment? ’

SHRI M. S. GURUPADASWAMY:
I do not want to pin down the res-
ponsibility either to the Prime Minis-
ter or ta anybody - because it is a
minor matter. But only point is whet-
her a Senior Minister such as Mr.
V. P. Singh had the right to order an
inquiry and when he was conforming
to the policies of the Government and
when he was within the paramaters
and lim tatizas five Lan ar wret way,
he committed a wrong thing in rer
leasing this note to the press. Every

fi,. «ler, I th'?z, has got a  Press
. nmeer. I was in the Government for
sometime. Whenever some jmportant
decisions are taken, the Press Officer,
wilt (1 { even a.orming the Minister
cencerned, issucs the pr+ + note.
(Interruptions). What is secret about
it. (Interruptions).

; SHRI V. GOPALSAMY: Because it
was not secret. That is why, the Prime
Minister -was informed the mnext

morning. (Interruptions).

SHRI M..S. GURUPADASWAMY: T
.do not see any reason why a PDress
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Discussion 226
1elease should be called tragic. What
is the tragedy about it? 1 do not
understand.  Perhaps, my friends do
not know the meanings of these words
when they use them, (Interruptions).
It is tragic that the word tragedy has
been used in this context. There are
other few things which demand ex-
planation, I would like the Prime
Minister to take us intg confidence. I '
would like him to take the entire
House into confidence and tell us who
could be the agent, whether this
agent was functioning only for this
deal’ or for other decals also. There
may be other deals in which he was
associated. I would like the Prime
Minister to enlighten us whether this
agent was only appointed for this
specific task of a single deal or this.
agent was a usual agent for many
years, where is he located, whether
he is in Germany or England or in
India? (Interruptions). Yes, if he is
from Janata Party, certainly, vouw
must blame us. After all, it is a
national issue. T do not want to be
partisan on this issue. After all, we
are concerned with a very sensitive
matter Which has taken tre life of
Shri V. P. Singh as a Minister. (In-
terruptions).

SHRI VISHWANATH PRATAP
SINGH: I am -alive,

SHRI M. S. GURUPADASWAMY: I
mean, the life of his Ministership.
(Interruptions).

SHRI RAI'V GANDHI: Madam, I
just wanted tn clarify that as far-as
we are concerned. I have not asked
¢pr,  Visheraoth Pratar S'ugh  to
resign on this issue  Shny Vishwanath
Pratap Singh Ji himself came to me
and talked to me. We had a disCus-
cion and there has been no effort in .
trying to get Vishwanath Ji out of the
Ministry on this issue. Let that be
very clear.
notings that Shri Vishwanath Pratap
Sipgh Ji has put on the file. We are
carrying them out. Yes, we have some
differences  whether it should have
heen made public or it .should " not
have been made public, bui that is not

We have carried out the.
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[Shri Rajiv Gandhi]
the sort of g difference on which I
would dismisg a- Minister. (Interrup-

~ tions),

o

SHRI v. GOPALSAMY *

THE DEPUTY CHAIRMAN: Please
sit down. You cannot do like that.
Nothing will go on record.

SHRI V. GOPALSAMY: He said

' sometihing about the resignation. I

ask you: Dig you persuade him not to

.- resign?

RAJIV GANDHI: What
between any one of my

SHRI
transpires
Ministers
secret and I will not tell =
it. :

SHRI V. GOPALSAMY: Then why
did you say that" )

‘THE DEPUTY CHAIRMAN: I3
more interruption, please,

SHRI M, S, GURUPADASWAMY:

Was this agent appointed by the Ger-
man firm...?

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Ask the German
firm.

1 zbout

SHRI M. S. GURSPADASWAMY:
Why are you so impatient?

Was this agent "appointed by the
German firm because he had influence
with the Government of India, he had
contacts here? I do not object to
that, but I would like to be informed
about it. )

Finally, this vissue‘ has led to vari-

‘ous speculations both in the press, in )
the House and in the public too. The

Prime Minister is here. 1 am very
happy he is here. The reply of
the Minister of State in the other
House and the statement he made

here ‘does no clarify all these issues
that I have raised in the debate.
Therefore, for the purpose of clarify-
ing the whole situation, if the Gov-
ernment wants us to believe that the

* Not recorded.
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and myself will remain

" everywhere, doubt
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deal was above board and the people
involved in the dea] were above sus-
picion, and to believe that it was a
straight-forward deal, we should be
told by the Prime Minister as 1 know
the limitations of the Minister of
State. I would like the Prime Minister
to tell us what are the things that
are involved, ‘the truth, the real {ruth,
behind the whole episode and the
agent, if he has got any.information
abouj the agent Who was that agent?
I would like to know whether it was
possible to reduce the quantum of
commission which would have had
fmpact on the price structure,

And, lastly, I ask whether he would
concede our demand for an informal—
I say this, informal—parliamentary
probe into she whole matter; because
there is an atmosphere of suspicion
and misgiving
everywhere, With a view to clearing
this doubt and suspicion, will he agree
for an informgl probe by Members
of Parliament? All relevant files, all
papers and al] correspondence should
be placed before them. And |n this
inquiry, T say, the majority of the
members of the Treasury Benches
will be there, I do not question their
bona fides, They are as much interest-
ed in the welfare of the country as
we are, Therefore, will he concede
my demand foy an informal investiga-
tion into the whole matter by a com-
mittee of the House?

" THE DEPUTY CHAIRMAN : Shri
P. N. Sukul
DR (SHRIMATI) NAJMA HEP-

TULLA: Madam, how long is this
Short-Duration going to be?

SHRI P. N. SUKUL: Madam Deputy
Chairman, I thank you for giving
me this opportunity to speak on this
delicate and gensitive issue It is a
delicate and sensitive issue because
it eoncerns our Defence organisation.
And jt is more so because in the De-
fence organisation it has a direct
bearing on the morale of our jawans;
what we discuss here is going to have
an impact there...
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SHRI SAT PAUL MITTAL; He has

1o go .to his seat. From here he is
making irresponsible interruptions.
(Interruptions).

SHRI M. P, KAUSHIK (Haryana):
First of all, he has to go to his seat.
(Interruptions).

SHRI SAT PAUL MITTAL: He
tshould not make 1f'resp0n51b1e mter-
ruptlons
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SHRI V, GOPALSAMY: Mr. Singh,
you have to go there. (Interruptions)

Mr. Singh, you cannot challenge he
Chair, You have to go to your seat.

SHRI GHULAM RASOOL MATTO
(Jammu and XKashmir): Mr. Singh,
kXindly go to your seat.
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SHRI P. N. SUKUL: Madam, per-
haps the honourable Members does

SRR
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not know that he can speak only from
his seat and nobody can speak from
another seat.... (Interruptions).

So, Madam, as I was saying, it is a
very” delicate ang sensitive issue not
only because it concerns our defente
forces, our defence organizations, the
morale of our jawans, but also be-
cause, in the wake of this issue, the
Defence Minister had to resign. Whet-
her he ‘'resigned himself or it was
otherwise, he resigned and that has
addeg an edge to the issue. And,
Madam, as the honourable Member,
Mr. Gurupadaswamy was saying, this
morning aboui the Bofors case that
1 is a bolt from the blue so far as
the Treasury Bencheg are concerned
I think this is a boon from the blue
8o far as the Opposition is concerned
because you people were waiting to
have some sort of a handle and you
have %been provided with it...
(Interruptions) ... 1 am sorry that
this hag been precipitated only be-
cause the Defence Minister released
it 1o the Press. Otherwise, the Op-
position would not have come to know
about it. There wa< no news item
about it. The then Defence Minister -
himgelf has informed the people, the
world and the Opnposition, that such
a complaint has come. Now, You ‘are
stil not convinced about the mensi-
tivity of the issue how delicate it is.
Our colleague, Mr. Darbara Singh was
telling... (Interruptions). '

SHRI NIRMAL CHATTERJEE:
How do you say that?

SHRI P. N. SUKUL: Because you
still go on chirping. (Interruption)

SHRI NIRMA], CHATTERJEE: You
are afraid of the knowledge of cor-
ruption. (Interruptions).

SHRI P. N. SUKUL: You gee Mr.
Chatterjee, you have to prove the
corruption. (Interruptions).

SHRI NIRMAL CHATTERJEE: You
are afraid of the knowledge of cor-
ruption. (Interruptions) What you
are afraid of fis the knowledke of
corruption. (Interruptions).
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SHRI PARVATHANENI UPEND-

DRA; Then why are you objecting to

the appointment of a Parliamentary
Committee? . (Interruptions),

SHR P. N. SUKUL: Even if an FIR
is lodged, you cannot say anything.
Only on the basis of FIR a case is not
‘decided. It is to be processed and it
has to go -through the process of law
and only at the end you come to
know who fis at fault, who issthe
criminal. But you have mnot been
able to prove it and you are saying
that he is the* that the Prime Min-~
ister is* that the Government is a*
... (Interruptions)

SOME HON. MEMBERS: Who said
it? ... (Interruptions). '

SHRI V. GOPALSAMY: Who said
it? The word used was only.*

SHRI P. N. SUKUL: In the morn-
ing you said this. (Interruptions)
You said that it is a* Government.
You were deleberately using the
word* (Interruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ
KHAPARDE): It ghould be expunged
from the record.

SHRI P, N. SUKUL: It is not my
word, I am using their word.
(Interruptions). What I am saying fis
that our Opposition parties do not
want to be convinced about the ulti-
mate truth. Something is published
and they start calling names to the
Members, Treasury Benches, Minis-
ters and others. The inquiry is on.
The truth js not yet known. But the
BJP in its Executive hag passed a Re-
solution that the Prime Minister
should resign. This is your sense of
responsibility! (Interruptions). I am
not yielding., (Interruptions).

THE DEPUTY CHAIRMAN: Let
him gomplete.

st wemefas  fox  (famre)
gFa o, "wres) wmd wfy ¥ saw

* Expunged as ordered by the Chair.

[ RAJYA SABHA ]
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o o aqafa w gpe 0 faar
TG F N gHr 1 wWa e ¥
g fasar sty arfeg wv farn
HOFT qE7 & F1E T8 w5 F1.
What is still more tragic is that
the Press is also colluding with some
of you Every day a news-item is
given, whether it is a fact or not, Yes,
a section of the Press; all sections are
not equally responsible. (Interrup-
tions). why don’t you listen? (Inter-
ruptions). '

SHRI SAT PAUL MITTAL: We
will also not-lett them speak if they
behave like that.

THE DEPUTY CHAIRMAN: Please
don’t interrupt. Like this it will
never be possible for us to complete
this debate. You should have the pati-
ence to listen to other Members alsc.

SHRI P. N. SUKUL: What I was
saying was that a section of the Press
also seems to be coliuding wiith some
of the Opposition parties who want
to take up such issues without know-
ing the truth, You do not
know  the truth and still
you want to rake up such issues
to confuse the people and to erode:
the credibility of this party and cheat
the people. A large number of peoble
are being governed by the govern-
ment of their choice. Millions and
millions of people have elected this
Government, This Government is in
absolute majority. It is only this Gov-
ernment the people want. But you
do not want that. (Interruptions). Do
not forget that it was Jayaprakash
Narayan who wanted the jawans to
revolt. That was the senge of
responsibility you had during the
emergency. (Interruptions). You are
inciting the jawans to revolt. That
was the sense of resposibilityt There -
is a deliberate conspiracy today also
to Encite the jawans to revolt. But,
fortunately, our jawans are also
patriotic. They never responded to
the call of J.P,
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SHRI J. P. GOYAL; (Uttar Pra-
desh); Why are you afraid?

SHR1 P.N, SURUL: Madam, as I

weg saying, it is a very delicate issue. -

Qur Defence Minister has rightly

- saig in the statement that our Defence
organisation does not have any agent
and it does mot finalisg any such
deal with the agents of somebody
else. That has beep the official policy
of the Government since 1980, (Inter-
ruptions) That can happen in West
Bengal, What you are talking about
cannot happen here, (Interruptions)
We know your policy very well. In
just one district of West Bengal, 400
Congress workers were Xilleq before
the electiong this year. That is your
policy, (Interrutions),

. SHRI NIRMAL CHATTERJEE:
That is your understanding of the
thing.

SHR] P.N. SUKUL. Madam, for a

man like me, this issue ig very deli-
cate because all the persons con-
cerneq are from Uttar Pradesh, my
own State. The Defence Secretary,
the State Minister of Defence, the
then Defence Minister and eveqn the
Prime Minister gre from my State.
They are all from my State. There-
fore, it is really a very delicate matter
for me.

SHRI V. GOPALSAMY: U.P. is
not India. (Interruptions).

SHRI P N. SUKUL: Probes have
been ordered ang you will come to
know the truth. You will not fing an
iota of truth in what has been pub-
lished, In fact, there iz not much to
,be discussed because the inquiries
have already been ordered. Only
when the inquiry ig completed and
the final position or factyal position
comes before us, we will be in a

, -position to discusg it meaningfully.
! Ag T said, the only flaw in this case
seemg to be thag the ex-Defence

Minister released it to the press and-

then sent the file for information
for the Prime Minister. The ex.Def-
“ence Minister, when he issued it to
the press, said that an inquiry had
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been ordered. But no inguiry was
ordered by that time. No inquiry
bad actually been ordered 'ang ibe
Defence Minister was not in a posi-
tion to order an inquiry in this
specific case. The inquiry had to be
made by the Finance Ministry or *
the Directorate of Enforcement or
the Economic Intelligende Bureau.
So, that press note was factually
wrong because he said that the in-
quiry had been ordered. The Def.
ence Minister himself wag not in a
position to order an inquiry by the
Finance Minister officials. He get up
a three-man committee. That was
all right. That was within his juris-
diction. He could appeoint an admi-
nistrative committee within hig own
Ministry. In this particular case, no
inguiry had been ordered til} the
9th April, 1987. (Interruptions).
Please listen. That ig how our Gov- _
ernment functions. That is why we
are so frank in the matter. Now,
our State Minister of Defence has
come up with a statement. This
statement makes some points clear -
and some points are still not clear.
As'T said, what is clear is that the -
Government of Indiag does not have
any agent of its own and it doeg not
flnalise any details or negotiations
with the agents of any firms or any
manufacturers or suppliers, Second.
ly, what is clear is that detailed
tests of the equipment are made to
ensure that the equipment is neither
sub-standarg for Indian conditions
nor unnecessarily expensive. But
what ic not clear iz whether in spite
of the Government decision not to-
have agents, not to have negotiations
finalised by the agents, there is still
room for the operation of agents. Is
there still any room for thae opera-
tion  of agents? If not, then why is
this hue and cry by the Opposition?
That is the simple question. Second-
lv, action can be taken against Tndian
agents. But what action can be taken
against foreign agents, if any? (In-
terruptions) And from these two it
comes out that if no action can be
taken and the functioning of these
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age !ts cannot be dispensed with for
practical purposes, then what iz the
use §f having an inquiry or a probe?
(Intérruptions) I hope our Minister
will teply to it. I would also like to
rom the hon. Minister as to
in how many similar cases the mat.
ters were reported tp the press that
such an inqguiry was instituteq as
. was instituted in thig particular case.

And if in other cases, the matter was

not reported to the press, why in
this particular case the matter was
reported to the presse

Madam, what I have stated is by
way of eliciting some information
from the Governmment. I am sure
about my Government, I am sure
there was np agent and no commis-
sion wag paid. And that is why I
earnestly hope that ultimately it is
going to be proved that all those who
have tried to rake up this issue un-
necessarily have not been correct
and our Government hag been right.
Thank you. '

PROF. ¢. LAKSHMANNA: Ma-
dam, while I stand here to speak on
this particular issue, I do so with
.anguish, with a - heavy heart that
there has t0 be z doubt regarding
the working of a Government which
claimeqd to be working faster, cleaner,

efficient and so forth. A Government -

ought to be honest. A Government
ought tg be incorruptible, A Govern-
ment ought to be efficient. If I say
that tHe present  Government does
not fulfii any of these well-lajid
principles, it is only a sad reflection
on the functioning of the Govern-
ment. T would like to remind the
House that the much made-out
question that there wags no agent is
belied by two facts, two facts which
are irrefutable. The first fact is that
there was a communication from an
Indian Embassy based in a foreign
country. Since the name of that
country and the Indian Embassy s
known, T would like 10 say that the
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Indian Embassy is in FRG, What is
the content? The confent was that
the supplier of the submarnine does
not want to go ahead with the nego.
tiations because 7 per cent comniis-
sion had to be paid to an Indian
agent by the supplier. Therefore, it
a communication comes from our
own Embassy locdted in a foreign
country stating ‘this,) what further
conclusive proof has to be there thaf
there is an Indian agent involved
with the supplier? I am not
questioning that this agent was ap-
pointed by the Government of India,
which hag been refuted by the Minis. .
ter of State for Defence. Therefore,
there is no doubt that there has been
an agent involved, maybe neces-
sarily appointed by the supplier for
the sake of negotiatin with the Gov-
ernment of India. That ig number
one. The second is the statement
made by the former Defence Minis- -
ter himself. I would like fo quote
from it since it has been made on
the floor of the House also. Earlier
it was a press statement: “However,
while doing so I thought apart from
the inquiry into this specified defence
deal, which will be done by revenue
intelligence authorities, it would also
be useful to get suggestiong on the
overall- issue of defence agents” 1
would like to underline this “so that
proper steps can be taken in future.”
T would like to underline that also.
In thic connection T woulg like to
bring to the notice of the House that
a former Minister of Defence Pro-
duction =lsewhere has made it very
clear that the policy of the Govern.
ment was not to deal with anv agent.
This pertain: to the period 1980. The
pregent Minister of State for Defence

-hag also stated, we do not deal with

any agent. That is pertaining to the
vear 1087. Madam Deputv Chairman.
for a period between 1980, t, 1987
the avowed poliey of the Govern-
ment had been not to deal with any
agents, but, nonetheless. it s an
frrefutable fact in view of the two
instances which Y quoted, that there
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had beep agents. And, here I would
like to ask the Minister of State for
- Defence whenever there were sup-
pliers, either HWD or Dornier or
Bofors or _Westland, were there oc-
cassions when even on behalf of
. these organisations whether there
dealt with the
Government or not? If the Govern-
‘ment of Indig dealt with them, what
was the status of those Indians or
Non-Resident Indians who had talked
to you. What was their locus standi'.;

"Were Indians who

SHRI ARUN SINGH: On no occa-
sion between 1980 and 1987 has: the

Department of Defence, Government .

~of India ever
govenmental agent, foreign or Indian,
in'any commercial negotiation.
i ) .
PROF. C. LAKSHMANNA: Then
the question  becomes al] the more
intriguing- The question becomes in-
triguing ‘because the statement clear-
ly says that proper steps have to be
taken in future to vrevent' the pos-
sibility of agents, trying to take away

substantive part of the deals. (Inter-
ruptions),

SOME HON. MEMBERS:
ig that (Interruptions).

Where

PROF. C. LAKSHMANNA: After
it is over, then I will talk., This
record should be ’able‘ to tell the word

what it is. The second, T cannot

éomment upon nhefarioug activities.
I can only be critical of it. (Inter.

ruptions). Therefore, I tell Y-

THE DEPUTY CHA]:RMAN: Please
address the Chair.
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PROF. . C. LAKSHMANNA:
Madam, I am addressing you only.

SHRI PARVATHANENI UP‘E“I?-
DRA: Madam, why don’t you control
them on that side also? ou are
always addressing this side only.

PROF. C. LAKSHMANNA: I
would like to ask the Minister of
State for Defence, four submarineg
were ordered in the past, either in
the year 1981, 1982 or 1983, I do not
know when. Two have been sup-~-
plied. Two are yet to be supplied.
And fresh negotiations ~ were there
I would

to tell ug straight. Are there nego-
itationg for two more submarines?
If there are negotiations has the
price been hikeq to double than what.
it was in the previous deal? Was
it a .fact that the representatives of
this company were in India ang haca
discussed with vou and as a result
of this discussion, they agreed to
reduce the price by 20 per cent but

- they made it clear that 10 per cent

of it would go to some agent or the
other? Ig it a fact that after they
went back, they have gone back on
this? 'This is a question which needs .
to he answered with all honesty and
in its totality, because the entirs
House and the entire country is today
in pursuit of truth and nothing but
truth. Therefore, ~ if truth has to
triumph, everybody hag t; be honest
about it and that is the -honesty
which 1 demand from the Minister
of State for Defence.:

SHRI ARUN SINGH: T may cla-
rify that such Thonesty is always
available.

SHRI PARVATHANENI UPEN-
DRA: Personally from you, but not
from your Government.
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PROF. C. LAKSHMANNA: I was
demanding the honesty of purpose,
not, merely honesty of an individual
which is much in abundance; I do
agree with.the Minister of State for
Defence. Honesty of purpoSe, hon-
esty of dealing has to be established
not merely by words but by deeds,
by actions. Don’t get perturbed;
don't get sensitive the moment some-
thing is mentioned either about the
in-lawg or the outlaws. What is
important is to be able to look at
things dispassionately and objectively
and with sensitivity. Ang that is
exactly what we are asking.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI H. R. BHARD-
WAJ): Half man and half woman.

PROF. ¢. LAKSHMANNA: I fully
agree. One hon. Member talks
about half woman and half man. I
think somebody is obsessed with
that phenomenon.

Madam, the question becomeg very
important  because the outlay on
Defence hag been going up. In this
very year, if my . analysis of the
Defence hudget is any indication, an
amount in the order of Rs. 3750 or
Rs. 4000 crores will have to be spent
on Defence deals. Therefore, when
We are escalating Defence budget to
this high proportion, there is need
for being more truthful about it.
The facts should be known; other.
wise, the compoundeq problem will
be such that it will be a very serious
threat to the country itself. That
is a threat to the country. Now,
how can these facts be knowm? I
am glad the Minister hag stated that
enquiry is on. Enquiry should be
on. But the enquiry, in my view, is
not sufficient. The enquiry will be
meaningful, the results will be con-
clusive and it will be good for the
country only if this august House
anj the Memberg of thiz august
House have got access to the facts
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so that we have not to speak on the
basig of mewspapers about which our
friends accuse. If the facts are
made available to us, we will not
depend on newspapers. In the ab-
sence of facts available to us, what
is the source left to the Members of
Parliament? Perhaps it ig the news-
papers. Therefore, 1 request the
Minister of State for Defence to
kindly place these papers with the
Chairman and the Chairman, in turn,
can call either all the Members, or
at least important Members, pro-
minent Members from both sides, to
look into those papers and examine
those papers. If they feel that there

is a prima facie case, then,

perhaps, it hag to be entrus-
4,00 p.M.ted to a bigger enquiry. If

it is otherwise, perhaps, the

facts will be known, Therg-
fore, 1 demand from the Minister
of State for Defence two things.
First, a white paper containing the
various aspects of this dea] and other
such details and secondly, this white
paper and other details should be
made available to Members of Par-
liament, either through the Chair-
man or through a Committee to exa-
mine them. T think, nothing short
of this will satisfy this House, will
satisfy the Parliament, will satisfy
the country. Therefore, in order o
satisfy the couniry, s stage has come
when we have to demystify the
Defence Budget. When I say demy.
stify, there are so many details which
could be known, which have to be
debated, which have to be understond
and which have to be discussed. Then
and then alone, the security of the
country wil be much more stronger
than what it is today. But if you
keep, all the things in secrecy, avoid-
able secrecy, unmnecessary  secrecy,
this wil] not leaq us anywhere. There-
fore, I request the hon. Ministey of
State for Defence to kindly think in
terms of demystifying, a process
which was, in one cense started bv
the former Finance Minister in the
Finance Ministry, The same spirit
was pervading when he was the

T
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" Defence Minister. I think, it is in
" that direction the Houge and the
country should move. I hope, the
Minister of State . for Defence will
Place all the facts before the House.
Thank you, Madam,

SHRI PAWAN KUMAR BANSAL:
Madam, it is a human weaknesg to try
to show that what one had predicted
has come true, Even at the risk of

such an accusation, I am constrained -

-to say that my feelings ang fears on
the present controversy regarding the
defence  contracts have come true.
After the hon. Minister of State for
.Defence hag exposed the fallacy of
the Opposition’s allegationg in the
Lok Sabha, by giving the modalities
of such deals that proved the Gov-
ernment’s. invulnerability to the un-
founded attack I, like many others,
entertained a feeling .that another
dimension would sooh be added to
the question. And here we are, with
a new allegation coming up in the
matter of purchase of 155 mm. Swe-

" dish guns, Coming on the heels of
the confraversy regardmg the alleg-
-ed receipt of commission in an carlier

- defence deal, this proves my worst
fears that there is a concerted effort
to create an  atmoshpere. of
crisis and hamper India’s programme
to modernise the armed forces which
is of immense importance in view of
the present.day security environment.
The untrimmelled flow of sophi-
sticated weapons to Pakistan, the
“improvement in China's tactical
position in Tibet its intrusion in
Arunachal Pradesh and adoption of a
recalcitrant attitude and its moderni-
sation programme having military
overtones have all lent grave dimen-
sion to the question of India’s Se-
curity. In such a situation the cir-
culation of mendacious reports re-
. garding defence contracts is only a
part of the bigger controversy, of the
bigger plan ty destabilise the polity
Ly the forceg of exploitation ahd sub-
jugation, :

Madam Deputy Chairman  the suc-
- cessive Congress Govemments havie
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accorded top priority to defence mat-
iers and we have met every challenge
territorial
integrity very successfully. Our jawans
have fought valiantly to defend our
borders and a gratefu] nation has
dutifully provided the necessary
back-up support. To meet any threat,
We remain in a state of constant pre-
paredness ang every paisa is  spent
judiciously in the acquisition of the
best available equipment. This was
the clear message of the outcome of
the 1965 and 1971 wars. By now we
know that the raising of requirements
by the Defence forces, the laying
down of detaileq specifications for
the same, the trial ad technica)] eva-
luation  of performance of every
equipment offered and the financial
negotiationg are all carried out strin-
gently by different high-powered
Committees, constituted for each spe-
citie purpose and no individual has
any discretion in the matter. To
completely insulate the decision-
making process from any outside
influence whatspever, the entry of
even retireq Generals 1o the Defence
Ministry ig banned ang no non-govern-
ment representative of a supplier is
permitted to be present at any nego-
tiation concerning defence equipment.

In this conspectus of things, the
issue arfsing out of the telex message
receiveqd from an Indian Embassy was
given a turn that hag done no good
to the cause for which perhaps it was
meant, and it has, in fact, been twis-
ted to launch a profane attack ogainst
the Government, irrespective of the .
denial of payment of any kick-back by
the German firm.

Madam, I must hasten to add here
that T find no fault with the orders
instituting ap enquiry into the matter.
In a democracy, taking such a re-
course in important matters is abso-
lutely imperative to fing out the truth
and to preserve the sanctity of demo-
cratic institutions.. The dust raised
and the mud-slinging resorted to by
various quarters notwithstanding, the
declision of the Government to go
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ahead with the said enquiry proves
its commitment to democratic princi-
ples and proves wrong those chronic
critics who are always at pains to
devise means to launch attacks
against the Government.

* Now they have Jjumpeq in elation at
the development and in that ecstasy
have rushed to demand the resigna-
tion of the Government. Without see-
ing through the game of hostile forces,
~ they boisterously demand an open
‘probe by a specially constituted Par-
liamentary Committes, forgetting that
the Public Accounts Committee and
the FEstimates Clommittee regularly
scrutinise the dealings of the Defence
Department ag well, Whose cause the
Opposition thinks it would serve by
raising sensitive questions? That .of
the powers hostil= to us or that of our
own country? They must ponder over
this question with a sense of detach-
ment after the present trance in which
they find themselves today subsides.

In a democraey, it is the right of
the Opposition and the media to pomt
out and condemy any wrongful act of
the Gevernment. But they also have
a duty to desist from blowing things
to such monstroug proportions that do
no good to them and rather harm the
national. interest, Given the security

_environment that we have today, an.

open enquiry, as demanded, would
only reveal to others strategic classi-
fieq information about our defence
acquisitions and installations. In this
fashion a controversy could well be
raised over every deal to ' hamper
quick decisions and retard the rate of
our defence preparations by threat of
- blackmai] by firms that fail to get the
‘order. This is an important ingredient
of the subtle plot to destabilise
system, impede modernisation of our

armed forceqs and weakey, the nation

in every conceivable manner, Accord-
ingly, incidents: are so orchestrated
#nd the media =0 playeg that the
attack against the vitals of our system
does not lose its ferocity, that the mali-
cious provaganda ta create a crisig of

our”
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confidence goes ynabateq and that the
forces of subversion, disruption and
violence continue to hit at the foun-
dationg of our polity. The reason for
this is not far to seek. The Rajiv
Gandhi Government has belieg the
hope sof those imperialist powers who
expected a shift in our time-tested
'policies of socialism, secularism, de-
mocracy and non-alignment, They
have their own calculations for the
world set-up, but those are upset by
India, they feel. Much to their chag-
today represents
the conscience of mankind in its
struggle for peace and development.
With conviction and force he speaks
for the downtrodden, he raises his
voice against' the pernicious policies
of neo-imperialism and neo-colonia-
lism. Undér his stewardship, the Non-
Aligneq Movement has received g4 new
thrust. At home, under Rajiv Gandhi's
leadership, the Congress continugs
to be the only party that symbolizes
the nation’s unity ang integrity.

Under his leadership the poverty alle-
viation programmes have acquired a
new impetus. A relentless war has
bee been waged against corruption,
disease angd illiteracy. The -general
mood of despair and despondency has
given way to hole and expectancy.

- But India’s strength is anathema to

" the powerg of reaction across the oce-

ans. So they must connive to under-
mine our polity and, for that, attack
the Congress and its leadership. 'The

_ timing of their action, Madam,  speaks

volumes of their intentions.

Eruption of violence in the name of
language, religion and region in some
parts of the country points to an on-
going interactiony and conspiracy bet-
ween the disruptionist and givisive
internal forces and hostile external
powers who seek to impose their own
will on the developing world. Resul-
tantly, an environment of crisis is
sought to be created oy every issue
which otherwise calls for a -lispas-
sionate consideration. Kicking up of
the present controversies over defence
contracts fits in  well with such a
scheme of things.
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There i3 a consistent effort to under-
mine the confidence qf the people, to
create a crisis of confidence, to pressu-
rise the Government to succumd to
the machinations of the rightist, reac-

“tionary and fundamentalis; forces and
to cheat the millions of our country.
men. How else do we account for
the demands raised for the resignation

of a popular Prime Minister enjoying .

the support of three-fourths of the
Members of Parliament?

AN HON. MEMBER: The whole
nation. -

SHRI PAWAN KUMAR BANSAL:
A business tycoon
nate, who has earned for himself the
sobriquet of a con man from his own
fraternity and has some virulent gro-
use against the Government, seizes
the opportunity. He goes for a front-
page editorial and pens down wild
accusations, brazenly violating all

} norms of human decency, journalistic
whies and the freedom of expression.

. The whole world knew of the re-
ecent tension along our western bor-
ders. Yet thig repository of virtue
wreaks personal vengeance and has

"the andacity te accuse the Prime Mi-

nister of conjuring up the miasma of
Pakistan amassing troops on the bor-
ders’ He arrogates to himself the
right to hand down a verdict that Rs.
30 crores have actually been paid
and choice of weapons influenced.
Saying that a grave situation has ari-
sen involving the defence of the co-
untry, he suggests the dismissal of
the (overnment, an action which is
not permitted by the
self. What do we infer from this?
Is it not yet another dishonest at-
tempt to cheat the countrymen and
throttle democracy?

Madam, all unconstitutional  at-
tempts to playswith our polity would
be frustrated by the Government
and the people of India. Thesegtac-
tics and the tirade to emasculate the
popular Goverment have failed to
unnerve Shri Rajiv Gandhi in whose
hands millions of our countrymen

and media mag-

Constitution 1t- |
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have placed their destiny and behind
whom the partymen stand like a
rock. The Congresg and its leader-
ship have emerged unscathed, rather
stronger, from the barrage of this un-
principled attack, and = would go
ahead with determination in building
the nation by creative, innovative and
vital activity. Thank you.

SHRI JASWANT SINGH: Madam
Deputy Chairman, I had seen the
statement of the hon. Minister of
State in the other House, and I have
read it with more interest again to-
day. I must say at the outset that
it is very economical on facts. 1
have also heard with interest the
interventions of the Memberg of the
Treasury Benches, ang broadly there
are three themes which have been
repeated by all of them—the pl:oprie’ty
or otherwise of releasing this to the
press, the aspect of destabilisation and
the aspecj of the morale of the armed
forces.

® Madam, because I consider this to
be one of the most important discus.
sions on the defence of the country
that this House has been engaged 1.
for some long time now, I took care
to sort out my own thinking on the
subject. 1 had rather hoped that the
debate this afternoon would enlighten
me and throw light on my own
dogbts. That, alas, has not happened.

There are some difficulties that 1
face in my participation in this dis-

cussion. These are very indignant
days. We are all indignant. The
nation, the Treasury Benthes, the

press, the public, we in the Opposi-
tion—we are all indignant. But what
really deeply distresses me and also
alarms me is that given the great im-
port of the issues involved, we are
indignan¢ for different reasons, we are
indignant with one another, passio-
nate in our denunciation of ott}ers.
We do not display similar indigna-
tion on the issues that are confront-
ing us.

1 started by saying, Madam, that I
had certain difficulties in my partici-

‘
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pation in thig debate and a very geal
and deeply felt difficulty.is that I
have always held the former Minister
of Defence in very high esteem. I
have said so in this House and in
print, that I consider him, even though
I might sit on the opposit end of the
political well from him, to be a man
of honour, of integrity and of irre-
proachable public conduct and incor.

ruptibility. In like fashion, I have
always held that the hon. Minister
of State in the Ministry of Defence,
whom I might, with his permission,
claim the honour of calling 5 friend,
is, to my mind, the finest de factol
Defence Minister that independent
India hag seen, a man of rectitude, of
-efficiency and of integrity. What
saddens me is that these two eminent
Indians are today involveq in conten-
tion. They are not involved in con-
tention over isues of substance, They
~have become contending factors with-
"in the ruling party and, to my ming,
of trivialities.

iy
LT m &

I put it to you, Madam, that there
are certain integral constituents of
the Indian nation. Those infegral

- constituents are igbal, which is a near
untranslatable word, izzat and arz,
arz not as petitioners but arz as the
right in dignity and in  honour to
come forth to the Government angd to
ask of it to share with us our con-

cerns. I thought I should put across
this point because I feel that in the
issues that have been raised by this

discussion, all these three integral
aspects of the Indiap nation have been
diminished. It is our Ikbal that has
diminished; it is our Izzat that has
gone down ang our right,qof ‘Ar2’ in
Parliament and that ‘Arz’, not as
_~*Arzi Navis’, as abject petitioner, but

in honour and dignity to come forth

to you as your colleague to ask you
to share with ug our cohcerns, that
too has diminished.

I would like to take just a minute
-to quote from, fimstly an intervention

|
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in this very House by the Prime Mi.
nister and then to highlight just two
aspects of the hon. Minister of State’s
statement.

The  Hon. Prime  Minister,
speaking on the occasion of the dis-
cussion on Budget,
things, said: .

“Some Members had raised the
point of defence expenditure and
I think it is necessary that a few
words are said about defence ex-
penditure. While I agree with
some Members that defence expen-
diture coulg be more efficient, 1
have no doubt that Vishwanathiji,
now that he is looking after Defence,
will tighten up Defence in the same
wanner 28 he has tightened un the
Finance Department.”

This was the Prime Minister's in-
tervention. I am struck by the
irony now of that Statement made in
this House. Of course, thereafter
the hon. Prime Minister went into
somewhat arrogant and illogical as-
sertions about the patriotism of those
who questioned Defence expenditure

per Se, but that is not essential to our

discussion today.

The hon. Minister of State has said
the two most important aspects, along

~ yith the aspect of speculaton on the

question of Press release, are, he has
said that:

“Existing inswructions that the
Pepartment of Defence should not
deal with any non-Governmental
agent of a foreign supplier was
repeated by the Prime Minister
when he took office and that true
to his information all this has work-
ed with satisfactory results.”

I am again filled with certain
amouni of disappointment at the irony
contained in the phrases ‘unequivo-
cal ang satisfactory results.

[The Vice-Chairman (Shri Pawan
Kumar Bansal) in the Chairl.

amongst other |

[P
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I had lookeq forward to with some
anticipation about the questions of
the Defence deals—submarines and
" Bofors, which we are going to discuss
tomorrw. All the issues have been
“thrown up. I think one of the issues
that is thrown up--that  is why this
debate is so important—is the Par-
liament’s right to discuss the nuts and

bolts of Defence and the Govern-

“ment’s approach 4o these nute and
“bolts. It ig in that sense also about
‘an opennesg of the Government, about
the liberalism and about an absence
:of hypocrisy from public life. The
"mecord issue is probity in public life.
«The third, which 1 think is very
important and which should really
be our key inquiry today, is about
adherende by the Government to the
Government’s own established stan-
dards and criteria as, for example,
unequivocal subscription to not hav-
ing agents etc. There is an inside
jssue though mnot central to our
today’s debate, about the economy in
defence expenditure. There is the
aspect of the resignation of former
Defence Minister. .. (Time bell rings)
I beg your pardon. .

THE VICE-CHAIRMAN- (SHRI PA.
WAN KUMAR BANSAL): Please

continue. This is to warn you about
the time. You can take some more
time.

SHRI JASWANT SINGH: There

" is the aspect of the resignation of
former Defence Minister and as I
said the aspect of a press statement.
To my mind, another crucial issue
is the steps taken by the Government
of India once information about a
telex had come into its possession.
Before I take up each of these igsues,
to my mind, there are four aspects of
today's discussion. There is the tec-
. hnical aspect and the procedural as-
pect. T will not go into them. There
is then the moral and the ethical as-

. pect and there is a political aspect. I
_ think it is 2lso necessary for me here
to share with my eminent colleague,
the Minister of State, three overrid-
ding aspects of this whole question of
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arms trade. Sir, all democratic Gov-
ernmeints have to navigate and steer
between the Scylla of . confidentiality
and the Charybdis of accountability
and when it comes iy defence this ste-
ering, thigs navigating‘of the Govern-
ment is particularly called into aec-
count. Secondly, armsg trade is a fact
of life. It is today’s great game and
in that sense I would expect out of
this Jebate—perhap; we would be
able fo evolve—to grow adult, to be-
come adult about 5 fact of life that
arms and trading in arms ig there to
stay. We wil] have to engage our-
selves into jt. How do we best do
s0? The thirqd overriding aspect is
that arms dealers do not make deals..
They run after them. They are the
hyenas of arms trade. It is the Gov-
ernmentg that purchase arm: and,
therefore, there is the critical aspect
of examining a Government’s func-

tioning in arms trade.

Sir, I come very briefly to the as-
pect of hon, Minister of Defence and
hiz resignation from the Government..
Here I am compelled to mention that
when I witnesseq the ruling party
conducting itself in the manner that
it has done in respect of the former
Minister of Defence, I am appalled..
In now turning on him, as you do, of
course, you convey a message about
yourself,” but because you are the
majority, you are the ruling party"
and you dg lead, not just politically-
and, in governance, but by implication .

you lead morally, therefore, when you

turn on one af your own former col--
leagues in the manner that you do,
you communicate <omething about all
of us: all those that subscribe to the-
creed of public life. of political acti--
vism, and that something i- unsava-
ury. It is deeplv disturbing and’
it carriag ng reassurance, mind you,
it carries ho reassurance in public
mind about thic august Assembly. T~
will now proceed. Sir, with  the:
politics of the resignation of the for--
mer Ministey of Defence. Bvery
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speaker from the Treasury Benches—
and I heard the hon. Miinster of

State replying .to the debate in the -

other House—hag talked about con-

_fidentiality. being flouted because the

issue wag given to the press, and
about the morale of the Armed For-
ces. Then, though the hon. Minister
of State has never himself said it;

. Speakers from the ruling party have

-spoken of destabilisation of treason,
of treachery, etc. If by going
public, by being candid, it is your
suggestion tha} the morale of armed
then
1 put it to you, Sir, that no gne knows
better than the user himself about
‘the weapon that he is entrusted with
to use the capability of that equip-
ment. Indeed, he knows it muc
better than anything else because
his dife depends on it. He is not
demoraliseq at al] by knowing the
details or the capability of the equip.
ment that he’is entrusted with. He
is demoralised when he comes to
realise that there ig something with
that eguipment, about the procure-
ment of that equipment or about the
whole aspect of that equipment com-
ing into the armeq forces about
which he has either not been informed
or that there is something which is
agitating the mindg of the public that
he does not know or that in the
acquisition of arms, which he meant

‘to use for the nation’s security, even

that there is a slightest shadow of
doubt of monies having changed
hands. That -is when morale is
going to be affected. Not by an
open and honest discussion about it.
That, Sir, is the rea] destabilisation.
That is the real betrayal the real tra-
gedy, to my mind. T wish that on this
occasion the ruling party had not done
two things. PFirstly, it had not
equated the party with the Govern-
ment and Government with the
nation and it had not yet again gone

“into the idioms of yester years and

Jequated the Prime Minister with the

started using
which  we

nation and thereafter
‘al] the phraseologieg
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thought were now a part of our past,
that we had grown out of, that we
have now , evolved into a nation

' which could cope with this kind of

a thing and that we would not have
to engage ourselves into empty and
destructive rhotoric about forces of
destabilization, treachery, CIA, KGB
or whatever, of that kind. Sir, 1
have some specific questions to ask
ang one or two suggestions to make
and I~ will conclude. (Time bell -
rings) . Sir, I will raise my questions’
now and I will take a minute or
two. I am very disappointed that
the oniy' occasion when the Thon.
Prime Minister ¢those tg intervene
in this important debate he engaged
himself in informing us about the
complex working of the chaprasis’ of
his office. I would have _hoped that
when he chose tg intervene, he would
have come forwarq with something
more substantial. What are we
actually looking for 7 We are look.
ing for in our treasury benches, we
are asking of our Government to be
the great moral dilemma
with which the nation iy today faced.
Thereafter, with _its demeanour,
through its conduct, through its
utterances to convince ug that, it
shares with us the dimensiong of the
moral dilemmas that confront us and
thereafter, to demonstrate to us a
masterfulness in the details of how
those dilemmas are t; be confronted.
So, my specific queries are that from
the original receipt of the telex of
1987 to  9th April,
1987, in 43 days, by the Government's
own admission, and ¥ do not have to
repeat what it wag al] about, all that
the Government has done iz that a
draft ig prepared and aproved by
the hon. Minister of Defence and
some inguirie« are ondered which
som hon. Memhers from the treasurv °
benches say, till April 8, were not
actually ordered. Now, in 45 days,
on as cerious a matter ag this. onlv
a draft ha: been prepared and ap-
proved and some of the Members
from the treaswry benches sav that
even enquiris, which we have been
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informed were ordered, were not understanding  this is the existing
actually ordered . and the hon. regulation?
Prime Minister came ang said, a

letter dig not reach at 6 O’ Clock. It
reached at 9 O’Clock and engaged
ourselveg with the working of
“chaprasis’. This i3 deeply ' disap-
pointing. I would, therefore, re
quest the honourable Minister of
State to clarify whether, upon re-
ceipt of this telex or at any time 'in
these 45 days, the Government of-
- India ¢r the Ministry of Defence im-
mediately asked of our mission from
whichever country thjs telex origi-
nated. I d; not ask you to tell me
even that which is now public know-
. ledge. Dig the Government of India
or the Ministry of Defence immedia-
tely ask our mission from where this
telex originated about details? And
the telex originated from our mis-
sinn, not a foreign mission. Dig it
ask of that mission to obtain all de.
tail= immediately, that is, on 25th
February itsélf? It was incumbent
on the Government immediately, by

a return telex, t;, ask for more
details.
Secondly—this has been asked

earlier; it is not my suggestion that
the Government appointed an agent.
There is an assertion made that
there ig an agent. It is zn assertion
made by our mission. Who was the
supplier’s agent? To whom did
this unpronounceable German narned
company pay this commission or
money or whatever? When was this
‘paid? Where? How? How was it
paid? I am given to understand
that since 1980 it has bpeen  stat.
ed and unequivocal policy of the
Government that there will be no
agents, and yet, in this case when it
comes to light that there is an agent,
in these 45 days what dig-the Gov-
ernment of India do to find out from
our mission, from the company
which has supplied us this equipment
wh, this agent is? Independent of
ordering of the inquiry, what did the
Ministry of Defence do to fulfil its
nbligation because since 1980 to our

I willi take only a minute now; 1
have to make ga few suggestions
which will not take me more than
2 minute. We are engaged in a

similay discussion tomorrow also and

1 wil] benefit by it. I would like
to inform, though it*is not for me to
inform the highly knowledgeable
honourable Minister of State, that
this phrase ‘military industrial com-
plex’ was first used by that great
soldier.statesman, Eisenhower, in his
farefell address to his nation. That
military industria) complex has now
grown in size and dimensions and
ramifications. That military indus-
trial complex has grown into a situa-
tion where everybody knows this
aspect of what js called the swing-
doar theory and the swing-door theory
is some people, whether in the armed
forces or in the bureaucracy or in the
Government, in one fashion or an-
other, revolve in the swing-door to
serve the military industrial com-
plex. T suggest humbly to the Min-
istry of Defence and to the honour-
able Minister of State that the Gov-
ernment consider * setting up of a-
commission somewhat gimilar to the
Packard Commission, independent,
autonomous, blue ribhon, to amongst
‘many things, soecifically recommen-
ed to Parliament and to Govern-

ment—

(a) an overal] weapons procure-
ment pqlicy,

(h) a system for continuous eva-
luation of our military capability,

(¢) a definition and scope of De-
fence Wweapons procurement sys
tem, o

(d) to go to the extent of laying
down a poliey for procurement and
research and development,

(e) to advise -.the Cabinet Com-
mittee on Political Affairs indepen-
dently on specific procurement pro-
grammes,

-
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(f) to lay a poucy for and super-

vision of the performance of the en-
lire department dealing with wea-
pons acquisition,

and, finally,

(g) to develop systemg for con-
tinuous guiding and audit of De-
fence agents and contraciors.

And ‘fere I would like to make one
more recommendation for the Minis-
try of Defence. Let us not feel shy
of having agents. Let us recognise
that if arms trade ig a reality of
life, then, agents too are a reality of
hfe So, devise a system whereby
these agents are recognised, regulari-
sed and are under the control of th=
Ministry of Defence rather than that
they be a nebulous something which
shoulg excite our suspicion everytime.
I conclude. I conclude with  just
three passing thoughts and sugges-
- tions to my friend, the honourable
Minister of State angd this is a very
sincerely-meant advice., . -

In matters connected with defence,
particularly of defence procurement,
please stay ahead of public and par-
liamentary concerns. What we are
witnessing today is that the Govern-
ment is lagging, not just in any ex-
- pression of concern, but in the de-
monstration of concern about these
issues. So, T sincerely advise my
friend, the honourable Minister of
State: Please stay ahead of the pub-
lic’s natural concern, of the Parlia-
ment’s righttul function, of its con-
cerns sbout weapong procurement.
which you will not be able to do if
you did not stand tall for truth and
what we are witnessing for the last
..80 many weeks now is because on
every occasion the Government has
not come forth and has examplified
standing tall for truth. One thing
more, -Sir.

Please re-examine vour planning
mechanism. You always say so when
it comes to your planning mechan-
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isms. -Yet when this Strategic Plan-
ning Group is formed with the Prime

“Minijs-er at its head, that Strategic

Planning Group dissolves = without
meeting even once! Thig does notfill
us wila reassurance, this does not
fill us with reassurance aboul your
methods. .. (Tima bell rings)...and
this does not fil us with reassurance
about your actual intentions.

Finally, I will conclude...(Inter-

ruptions) .

SHRI N. K. P. SALVE: That is
the real threat!

SHRI JASWANT SINGH:
conclude, Sir,...

I wil

SHRI N. K. P. SALVE: Another
threat? ¢

SHRI JASWANT SINGH: There is
a crucial difference between actually
doing the right thing and only appe-
aring to do so. The choice:is of this

Government to make. Thank you,
Sir.
. THE VICE-CHAIRMAN (SHRI

PAWAN KUMAR BANSAL): Now,
Mr. Sharad Yadav.

st wRE wE (I WW)
Jogaysne S, WW F Wy AW
¥ =7 A ¥ fgX 56 warRd
¥ ww o w0 A TR TG ¥ 94
WY F owag oW oW QR faq
¥ ¥ ey uref F oueEAy ¥
aqrr frr, s 37 w3y wEEdl &
A F1 AT FZT 64TF H gAT | I
W oo b oAw g, faom om &
WA E IR 4T FOWIEY, 3%
arg W1 o9 gak § A § awlay
Y & § FAfF g ¢ wra
a TR E W G FOFATY
gu oA @ ¥ sy F Ay A
gaz 9 mwIl gmm fod &
FEl @Ed F HIAIT 9 WM FArT
I8 T FIA FA AN FAGIT FT
®ELE My F oAy FEAN

!
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Fen £ B fegmw @1 W w4
grgren Are §, Wy Ay faw
A arar g, =18 @q xﬁz afa-
CgEr ¥ w FW A A g,
gy ¥ AT uF A A4 TR,
- fararggds well wm g By U
- gre AT §, FIE qGF a9 TIHS)
&) #A8vea, fNgR @ qra geer
qrff & § § ITX FEAr ATLATE
fa frox qw-srag 9l § avoA
g w & waafy & #@ aw
FH I} AW 0 gWbq F wE F
Arqy ¥ T W owv ogsr fRur €0
A AT Fo § ar A9F TH OF
gy, § Are wgar wgar §
Cu famarw gam fag & 2 A
il WA & g O ¥ weF
§ afew ag wod g oard & S
madr Foarg vaafa § & =W
qrdf- F €< U §gem F WA fa
& fag WA AT JIX F Aran
WY g% FE@ F FIw fwar 1 OF
TF [EA T F/Y § 1 fergeaTA @
Aqar G a1 9T ;AH g7 goHdl
1 qg FY (mEw) ag waw
g 5§ ¥ sy grIw ¥ 48
g 3w orew ¥ 43 § ag ww AW
afrrmg.%aéiéﬁ%w%
8 TF TF Wy (swauw)

st {Azzawd @idw - o
AqHUT) ¢ TG § (TWAUW):

sftacgares : 3w § 9@ 91Es
HIy AU FAAIT Hr7qg § A gy
gy 1§57 § § @9 ot 1
Tgr ¥8 W § afey agd@ms @
TH @ & g1 mmaEr o9 FEd
g am, =ewEr AW @y §
Wy WA wi g § fy owm oa@y
FEI AT § 1 AOF ITAr F fwar
a1 Afed fag fag = amaar #X
QR &, AT FLIE 4, 39 feq & sraar
a1 f5 99 k3 § w#ggw @#qr Or
7 @k e § gmra fywarw
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& fF mo* § WO UeAr Torg d
(uzera)

of| gaTar wsEy ( 1y frdfire)
*pgar mAwfaaide g (saauw)

ot X a1 qar § mrz

AT IAGT (waAqra)

SRR (%ﬁqawwa'm)
W FE Ta A7 g oA § ogan
qg

SHRIMATI MARGARET ALVA:

He cannot use this word.

SHRI SAT PAUL MITTAL: I have

all respect for Mr. Yadav. But while °

speaking he must use appropriate
words. He does not...(Interrup-
tions)

SqAras (S Taq TATC AiEE)
areq o smrawr 91 g3 faer g
o SRl wmal IerEy, fawa av
mAi Fra F gy )

ot g atex: § 3@ SR F
Y FFaT gt § (wEwmw) #
HINF Frd Ary o4 § (saem)
&gl AT AT W g (ATW)
T & =l § IHA W A1
Dt & fr oo gAE E IW 7 w0
waT Fry § 1 WY WINET IW
qoiafaat & ag I AW F WL FA
FL G & AN Su & 4 aid § 39
- a E oAleT T ¥ G
Al - AIAFT gar S @ A
£ Jar @ & wrar § § qi Araar
afw AT g quIy IC g qAAIT
¥ oaw dgr WX gwfy Y &9
FW F ag 93 THIA 9T AEE A
qAT 1 ITW AT AT froaT -
g FH%!’ i X &Fwr @ fgar
ag =19 §1 Fg7 2 fam oz wEw
fag st & saarFarT faar g (aua'errrr)

*Expunged as ordered by the Chgir.

*Expunged as ordered by the Chair.
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g gmar gr fedg wiw A, ara
HATHFT T qMAAT A, TR ATHC
T oAEAr gl ¥} A fEy g

AT FR ¥ g A wiw faw F A
TR TAT FEI AT F@ T HOE

LI F TIT 1 HqIIH asri% %ra*?r

S ¥ W w7 gENg W @
1 AT & A AW Tww wdl

‘& fgrgeam FowioEr ¥ qrEer

SR oW mow

§ sfaw & @ ww qw
7 3 & g wiw @ o e
@7 ¥ g & A wrow wond
ferd & w9 1 gyl & =g
fanai #% Wmar g froaw|ge @

gaX A1 G %, T wd g5 3 T4

TE B AW §F FCT Ay §
o g1 & fRw gw ¥ %@
faam grq T, AT FFAT 5% FT
fear 2, 37T a1 @y FX feur B
fr g qw ¥ =g AU AW A
&y 37 g § 1 AR oW
FET 7§ w& I AE § ) wwy
qqTT Fsrg W q e W A 2
g9y TF 919 Farq & 5 & Sqme-
IR F 1 owwarR ey zfrgw ¥
S5 % g § ar whagl
w1 fufregs & fyxwnr war JfA
famqrg g3 fag O ;wOF AT
U owal & W gadr S IRt
4 3§ B JM T ® A, ITHA
FW § IR AT 9 gy @,
T T AW F wAW AEgH FIQ@
qATT T8 AT

‘g & v owrE wEw T@d JI

gfgmoen & ARG & FIOT qFA
o1 W@r &, TR FAEwr swwEr g0
afpr g @ SaEEd &1 AW
frar § 9 @IS . F ® H A
g3 WF & | HX AR AL
favaqy wag fog & ¥ 9 N
i fide S @ war § fr o=t
T g qw A oFR &F g oAty
g o, # & frg A W@ 4,
frt ey fog e @1 wRw far,
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amr sﬁ BT ﬁzvxr qTF. WIET
Fowm #% w ' ? ogfk gowm

wArTE w1 owar g ar = okl f
gF ® JamF w1 wan, gy fafea
& " gafrg g ¥ Tl } G
gq aft*m g w® ¢ wfwg e
a1 vy & zafog gw A Iww
fear « =& av qu. T qu qmEr
M F amy g Wm0 mig
2y § fRw gy o <@, W
BT T RAET FF qW
@y gy faxar gra wr garal
S t%ﬂ'%ﬂ%ﬁ@ﬂ‘rﬁ%
T $ W & A THAT SOCA
g W mowr fagw g g Wi«

FqFT [/ A &, T OWEEHIT AT

g St A W R, ¥ AWH AL
FHR W ATHIMT A agny I
gzrgsﬁgwg SN+ AEAC 8
I T R G FI QT FWH |
@ i fRw g fTEw atr W
FI P E W AT AME HE 99
W gAr Av AOE qaw AT
AT 48T FAT g ! -rrrmgt qIeYg
§, &% & awa &, 95w FAd
¥, ¥ F wHww A, g AW H
g & | zafeq S q9 w9
< @1 g AT wewT &w {ww
srar & 1 wfvw grfesmig & als
w9 s I fem@ & 1w
T W qT W, a8 gEE
sifgr & AP A WIT F@I E
qUY WEH § | IFE U W
fart fir fua-feq a® & @au g
sy ¥ ¥ g W9 ¥ o#n g
qifredtd & T ST gl w1y
g3 g 7 Awg 7 60 T
7o TUT FE WEA FIAW | FGHT
gfrmifer F@ Fwr 1w
% qIgr FT TEC ISTAN AT
T % RN BT AGY ISIHWT | [
maa’@gr&r%vﬁéwmm
T q;raref ¥, o F AR HT OAOET
T, Fw ¥ gl ®1 AwgE T,
¥ F dq A oA FQ, WM &

affg @ AwEg T, [ & #AT
QAT F1OUA  TATAT | WA
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tr@r qAE g AR @l S w5

forr w® ¥ X F @t F @y
# @ WMy ® 79 3 ATy
HET fr’%n fear #ix evg ¥ @g
e F Wy Sak wE ayg s
HEIIMY T ?g B am:n
e &, qE & wgqﬁ W F
g . ﬁ FATAT %ng@r g1 &
qFqT ¥ sAER &A@, aﬁrs
Ee) w:ﬁr g, ser el & #
qAAT § L 9y A gwT 9 qU,
gaAr Wi =@ ¥ S afiw w4
afer ug s g ¥ wshiw
# . TW TG § AWK 7 «M
T W& fgege ¥ G § oo

¢ a1 1, ww W, g% A

s B 19 ﬁwr g aur
AL &, FG 4T T F ®IR
& gt st #iK aF aws
AT A w T g ¥
B g1 Ew /¥ mwW v Ed
AN F gy waww § fg qo F
AR F. @AEE ¥, aTAT ARNO&,
fawr @l 4, @ awi & gleg
CICUIE e fafiez A a3
BT & &1 qF IR 419 9 A1 HA
f® R ETET § gger i N-TfrfFE'T‘
W 7 9 ey weE @ 9
fe & awrwr @b ¥ 0w
o wal i A g § 7 ad
FW E I :

SHRI ARUN SINGH: I take serious

objection toiit. .I refuse to be criticis-
ed on the basis of absolute untruths.

st negmEm: § e fag St

g‘ qgm Tigal g B Sr T “igfg-
¥ omgr g.2fd wo o o@

amr wd d fam wmow, | (FEEW)

M onw fwg: oW w0 AW AT
W E '

st 9E qER ¢ @ex o frar
¥ waar g . (zamam)
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THE VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Please

conclude now.

ft Wz awT: § amEs 2T
w! gl ¥ mod, gl & q4 r.@ o
arEr g, #@e AW Al =2 u.mﬁw
qg TISE WA We 91T ) F @i

- TERT MEAT §. . (SEaw)

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): I will
go through the record and see if there

~is gpything unparliamentary and ob-
jectionable it would be expunged

5t Tvg Wy ¢ ¥; eI Wil
g1 § AT a;nq TIAE gF o7

it Tm ai!zr FUTET &
N TEIOT | agEE @ T g g
HIT S A TECM Ty oew o feon

. (eraaT=)
THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Please

conclude.

MOH AN FUARE A
AT 1 Weed /G & | AE FA
qNO - T Feew o7, WI F ¥
Taq & Fi® FO AW B § W
o T R glE gawt Aag Wi

g (=)

Y

STIE .  P
fmq;v EREEAR ¢ -3 a'{?ﬂ % . (W)

sty awy F ;oA wafEr
Siwei %, ga Swal g wAiEr
waAleT ¥ € WIOW, WOd g
g5 M T, W17 K AT AT W@ g
GoUrE Fi flv 1 MW H1T @ FT
g §. (swauw) ‘

THE VICE-CHAIRMAN
PAWAN KUMAR BANSAL):
ing of this will go on record.

(SHRI
Noth-

*expunged as ordered by the chair
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uaa: *

e " - -

SHRI SAT PAUL MITTAL (Pun-

tab): **

S rqteR (#f a37 FATC TEA)

g g e Am A T ¥

TR AT fTéiTT'a' T g o

q A W o, %sr FY
T4 ... (aa:ara)

IR (EIXEERXIe (KE I

'm wIAT T Wrzer FIFAT

N
R

. E

w fear mar g

mlsﬁazaﬁaa%és

. %} NG mza wa ¥ ¥ aﬁaar
. (Frawra)

ITANEAR (sﬂwaaamrt ) ¢
FTEA FY, WEET SEH q F A
2 v s 37 faae § @R #ifeg
cice I

- B e Hﬁ Ny wgk

mmat(sﬁwrwmy
IFY TEA ATRT LA GO & T
a1 | W et 1T fae § e
FATARY . & dar & dfag

- Otherwise I will cal} the next spea«
ker, :

aﬁwm ga § § g

qaﬁ.srmﬁ Wﬁm%ﬁs
faelt 219 & 1 3O RW A §FOT WY
AT FAGIX FT AHT HIT FyAS BT
FAAT SYTRT  FUAL, §FAT  SATET
91T gWT AW FT AESfEfEReT w@a -
el 6 4g st AW §, 98 AWF a9
TG ST AFAT | AT &Y TAGAT STAAV
et & U w=wn ¥ g ..
(=w=aw)
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THE VICE-CHAIRMAN
PAWAN KUMAR BANSAL): Please
let -him conclude
st g aEm : W & JAAr
SITAAT AT §—HT S FY Q2
qErafag st w7 @A
AN gR A R IW @al T gear ¥
Tad 5 Y g faRel ¥ 99 dawe
T AT S R F & AR
fogg &% & Qar oy F@ gr 1+ &
T qF, I 9 AT A3 g
fF ot ftr & frasr svmod & |y
g T9F a A AW qa T @ Y,
e g Tedw & ¥ X 3w @ fasw
g = ¥ fewm @i ¥ 0 g,
foReaT siezr= i< g, e r-fea fen
T, e 7Y feam wa, gEA R -

ﬁiwﬁuaﬁaﬁ%mamar
ST, gfar w®Of wu fF oo
TEe TV S am@vﬁgqemﬁ

'QT(

2’%%

:‘I:

gfz =1y & fF g ¢ Pram w3,
ar gsuTs ¥ 4t "I ATy | uF
W owr T g R s ga w3 8t
q¥ W A TAAATF HAA, #TOF AR
T og 99 T g R sy & 9
 femt ¥ fedg #1 9mm
T qATT G F FWME dT K&
Iq¥ g7 d9T FET @ & AR Y
dF § W A ar fommre sy
e § a7 W § 3 ;oW &
T 98 §9W 93 weafa g, zafao
g gfafa a9

a’mfrm,ﬁmmgﬁﬁ
g™ wA F o fowme . L.

THE VICE-CHAIRMAN
PAWAN KUMAR BANSAL):
do not record this.

(SHRI
Please

oft T AR ... (FMaEnT) 9
gTg w@AT WEy % SCER IR

(SHRI -~
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¥ 3% wy U W A ¥ oF

URH! A A8 9097, AT 9 e W
F KAt #qAT Tww A e ar

Eq% IgET . .
THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): These

words do not go on record.

THE VICE-CHAIRMAN (SHRI
. PAWAN KUMAR BANSAL): You
*Please come to the subject.
st mF AT ﬁ srma'r £,
(yaa=) & AT F R Sy
ﬁaﬁqgtfa”r%rﬂmg," . .(:ra'a'm)
-IF AWAG AT : Fq AW

imaargaa‘rmfﬁ%aﬁt

fr 7 7

THE | VICE-CHAIRMAN

. (SHRI
" PAWAN KUMAR BANSAL):

.. Yadav, you please sit down.

¥

500 P,

»ft 7T gTeE : IS IAN T
FE FL | (asrerm)

. arwREm (s TaAgee @) ;.

rEg WY e fawoErsw .. .
T W HEE # 9|

(e ar7)
@ gan ar fome @ dvm o &

greEr %8 W E fFowm ¥
aTa = g mcrﬁmqwg‘maﬁ‘g&
- g Srche @9y @ § A 99 I
 Neq B A3 W AfeR 1 safAa
1 R | AU

-1 will go through the record. If

anything unparliamentary is re-
* corded that will be expunged.

Not recorded.

Mr. .
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AN WA AT AT WA a‘z
F a‘rfervﬁzmmmﬁ‘( 3
& (ca=um) 3

FEEREAL (s 9aT FAI, am'a?- ‘

.t e MEy ;. g qEE 5%

EoIne ('naum) CICIE R I
gy o
m:‘“ Rl A N ‘"J(w a@n Kad ""’"‘5'0

bl G g 1
T WEF § M 79 gq @ g
WA aET FE arEe AiE met

U U G 1 ) Y

THE VICE-CHAIRMAN (SHRI
‘PAWAN KUMAR BANSAL): Please
sit down:. I will request gll the Hon.
Members to please sit down. I have
to decide his point of order and I will
decide.

. oy v e mﬁ ﬁ'cr' TEE
AL m“t AR 99T |
st tmw o IeR1E : 58 d1 U

Ao @ & W EE & wne T
ST FT TE gg
ot Ry mEE WY U Eige
oTE WX gw g |
SHRI SAT PAUL MITTAL: He
says he will not permit this House

to proceed. - Now, how can he rise-

on a pointTog order on his own inter-

vention?
aﬁwm T =r5°f ay @
a1 fra '@tr § o @
@‘"l s

SHRI K. MOHANAN: Why ‘not?

%ﬁmama mgﬁa’fﬂ%
q L

'I‘HE VICE-CHAIRMAN (SHRI

PAWAN KUMAR BANSAL): I have
the.

permitted the Member to raise
point of order. Let me decide about ,
that.
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Y URT ATER ;. IqEETN ST, H
a9y oF faaedt s =mgar §
¥ gafwwr §, A wmEE wTE AR
g fF o gov § wmar #% ag
%@r%fﬁamﬁwmﬁ%m-
afemadl  daw & fawe @

fF'TU oF at ag fawed amer faa-

Wy A o3 oAty wesl
E?H arri q /@Y #T ﬁf&r‘%rar iy
g1 . . . (wwaaw)

SHRI RAOOF VALIULLAH:
Where is the point of order? He ha
already the floor.

st T qrEd” TR &, AW A

~

Taer JE & fF ogrew
%‘Fﬁﬁfﬂmﬂ%ﬁ%

:r@ T
AR Y

i

T (suaara)

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): You
please let me decide about it.

SHRI N. X. P. SALVE: I want
to quote a rule. Permit me, Sir.
You have gllowed him.

- THE VICE-CHAIRMAN (SHRT

PAWAN KUMAR BANSAL): A
point of order is wel] raised by refer-
ring to the concerneg rule, and he is
doing that.

oft 3o Fo @Yo AR : WEEA, TH-
o geer 7 W R s
T® FFA AT, JAA @S T
Fgr & mewfag Y F faamw AR

=

TR §Ar warey F famme, A
fod w7 gETfaged meEt &y
fHFEY FT T AT AT TT 261
3}, v 3o fogr v & —'afs
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fFa¥ wes o wesl F. oW &
FrEEr & foaor ¥ OF  [Aew
fer s 1"

SURAEAR (g FaR A )
& v 3w favd A 8 ag FE
o1 fF 77 SrEhfeT A smgt wie afe
FTE TAAHAATAVE o Fg T
at ag faerr SR o

ot &o dto wRA

(sugens)
;, THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): I have

said I will go through the proceed-
fings and if anything unparliamentary
has  been recorded, it will be. ex-
punged,

SHRI DIPEN GHOSH: The Vice-
Chairmap is supposed to know  the
rule.

SARDAR JAGJIT SINGH AURORA
(Punjab): The point I want to make
is that the security of our country is
essential and in order to ensuyre .. it,
these days we have to buy expensive
and modern equipment from abroad.
Unfortunately, modern technology and
sophistication in the equipment which
has increased the lethality of  these
weapons immensely, hag also increas-
ed the cost of these weapons immen-
‘gely. The high cost and substantial
margin of profit make such deals ex-
tremely attractive and again, expedi-
ency often overrules scruples and the
people involved—both buyers and sel-
lers—often find it difficult to resist
temptation and remain clean and ho-
nest. Whether these deals are affec-
ted through agents or directly bet-
ween Government to Government, the
possibility of unscrupulous persons con-
cerned with these deals getting ill-
gotten gains, remains. Bribery and
corruption is not limited to agents
only. The submarine deal which
we have been discussing today is sun-
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posed to ‘mave been carried out
uirough an agent, not appointed by
i1e Indian Government but somebody
irom outside. There is no doubt ihba.
cunisidering the amouat invloveg it
merits investigation, and a thorough
investigation, I am glad that the De-
fence Minister had ordered it. It is a

Short Durgtion

pity * that just the mode and
the timing or having ordered
this  investigation, }ed %0 mie
understanding and  his  resigns-
tion. That is what has really caused

much disturbance in people’s mind
that he .had to resign when what bhe
‘had ordered was perfectly lige! and
within his competence. Now, it is es
sentia] that this investigation should
be carried in a manner that people
do not feel—as it happened in the
rase of Fairfax—that it is being side
tracked. If that happens, it will fur
ther erode Government’s credibility,
both at home and abroad.

The other aspect of the problem is,
whether the equipment acquired is
the best available and, in any case,
not substandard. For this, the user
is the best judge. The hon. Minister
of State for Defence has given us =
categorical assurance in this regard.
and we should accept it. The proce-
dure for demand and acceptance of
any weapons as laid down by defence
service regulations is thorough _and
detailed. Many people are involved
in testing the equipment when put-
ting them through user trials. It
would be a tragedy if the user them-
selves fall a prey to the lure of mo-
ney and endagner the security of the
country.

At this stage, T wish to make one
more point. It comes up any time
there is a doubt gbout any controver-
sial deals in defence. One hon. Mem-
bher from the other side proudly men-
tioned that we are very clean, w¢
are so clean that we have debarred
the entry of retired Generals into the
Defence Headquarters. T think, this
sort of remark is really reprehensible.

Tt ig a fact of lile as has been men-
tioned earlier that any dea] whether

»
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it is done by a company or even on
a “Government-to-Government basis,
does need asscciates, agents or advi-
sers to be able to make progress
through the various Governmental
offices. Even many of the Indian
- Corporations which do not have their
offices in Delni make use of experian-
ced personnel to help them to get
their projects through. Further, 3 re- -
tired defence service officer is far
better suited to deal with. defen:.
‘equipment items than anybody else.
Me might have been 3 user himself.
Me also hag his loyalty to the service
bnd his comrades to see that only the
beat equipment s contracted.

Lastly, a retire service.officer gets
only a retginer-ship. or a small com-
migsion from the seller for the service
»endered. The final decision ig taken
By the Ministry of Defence or even
at the highest level. Only those who
Buve access to the corridors of power
wan fix such deals. There is no justi- -
feation in maligning a retired service
officer who takes on such, not a very
wdifying job to supplement his mea-
et pensionary benefits. The culprits
In such deals are either very senior

wrving officers or people with  vast
political influence. ..
SHRBRI P. SHIV SHANKER:

Not
s@Rior serving officers. :

SARDAR JAGJIT SINGH AURO-
RA: I think, there are. This is where
fhe shoe pinches if T may say so. We
have been told that all possible mea-
sures have been taken to ensure that -
“fhere are no kickbacks and the qua-

Bty of... ’

SHRI RAJIV GANDHI: With you?
permission, General, may I intervene’
for a second? Mr. Vice-Chairman, Sir,
T would request the hon. Member not
to bring in generalised accusations
about army officers specially army
officers in service. If anything ha®
Leen said in generalised terms about
retired officers, T would gay that that
is also regrettable. I would requesv
the hon. Member not 0 make apy

,
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[Shri Rajiv Gandhi}
such generalised accusations  whicn
cannot be specifically answered and
more specifically which cannot be
inswered because’ the gentlemen can-
not be present in the House to ans—
wer them.

SARDAR JAGJIT SINGH AURO-
RA: I am sorry if I have misunder-
stood. I did not mean the army ofii-
cers or service officers at gll  be-
cause I said that the deals are not
made by the service officers but they
are made at the Ministry of Defence
level or at the ‘highest level. I had
no intention and if I have been mis-
understood, I would like to pectify it.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Would
you mind if we expunge those two
‘words?

SARDAR JAGJIT SINGH AURO-
RA: Sir, I had no intention. You

can go into the record. (Interrup-
tions) ’ - ~

THE - - VICE-CHAIRMAN  (SHRL
PAWAN KUMAR BANSAL): It is
his 'opinion. He has given his expla-
nation. I am nefcaining it.

SARDAR JAGJIT SINGH AURO-
RA: May I go on with this? I
apologise i I have been misunder-
stood because I did not mean that.
The question of expunging doeg not
arise becauge I said that these deals
are not done at Service Headquar-
ters; they are done at the Ministry
of Defence at the highest level. So
how do Army officers come intg it,
or Defence - Service . officers . come
into 'it? (Interruptions)

" THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): He
has given hig explanation,

SARDAR JAGJIT SINGH AURO-
RA: There is one other aspect that
1 would like to mention here. Much
is made of, or much concery is ex-
pressed about the morale. of the De-
fence Services — that if such and

- . »

P o .

I g f"; 1 -
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such thing jg talked about, it is going
to affect the morale of the Defence
Services. I cap assure you that the
omy thing that will adversely affect
the morale of the Defence Services
is if the equipment that has been
bought is not upto the standard, My
worthy colleague saig, that if they

findg that there has been some under-
‘hand dealing or someé extry; money

has been paid, it would affect their
morale. Even that I think it would
be to a minimum extent. What they
want ig that the equipment given to.
them- is good, it is serviceably and
usable. Therefore op this aspect that -
has been brought out by several hon,
Memberg from the other side that if
we are going to talk about or if we
are going t0 go into details about the
shady deals that have taken place,
it is going to affect the morable of
the Defence Services, I am afraid,
they are totally wrong. 1 have had
35 years in the Army. I think that
ig not the thing that concerns us;
what concerns us js that the equip-

"ment given to us ig sturdy, useful,

effective and efficient. Another point
is that we must not make the de-
fence subject 5 holy cow., It .is
necessary, absolutely essential, that
the people generally should under-
stand what the Defence Serviceg are,
what their needg are and why it is
necessary to look after them. But
it is also necessary that we must
know that for every penny that is
spent op the defence, you get what
ig known as, cost-effectiveness — that
is, what you are spending, you are
‘getting the effectiveness for it. If
we were to look at defence expen-
diture, in this manner we will pos-
ibly get better cquipment, more of
it; and a well-informed public would
make certain that the Defence Ser-

" vices -are much better looked after.

Thank you very much,

SHRr GURUDAS DAS GQUPTA
(West Bengal): T hav, been listen:
ing to the speeches of our hon, col-
leagueg on the othey side, particularly
Shri Darbara Singh. I know that
the forces of destabilisation are at

* . .- - - R
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work ip the country. It is no news
to us that there are forces, exter-
nally and internally, who are out to
weaken our country, malign our

. country and destabilise our country,.
But it is also common knowledge
that the forces of destabilisation
beleng to the imperialist camp, the
forces of destabilisatioy, belong to
foreign multi-nationals, forces of
destabilisation belong to precisely
those arms-producing firmg from
‘whom we have sought to purchasé
the arms. Sir, while speaking of
destabilisation ~we arg purchasing
arms from West Germany. While
speaking of destablisation you are
purchasing arms from  Sweden.
While speaking of destabilisa-
tion. you are purchasing our
armg from those imperialist coun-
trie,. 1 woulgd like the honourable
Prime Minister to = kindly ponder
over whether this is consistent with

1 the theofy or problem of destabili-
zation that his Working Commiittee
has calleq the nation to fight, I
would like -the Prime Minister —
since he is present in the House—
to tell ug why the submarine§ were
purchaseq from West Germany and
why they were not purchased from
the Soviet Union, because everybody
in the world knows that the Soviet
Navy. i3 one of the best iy the world.
Therefore, ig it because the Soviet
Union refused that we had to ap-

. proach West Germany or .....

SHRI PARVATHANENI = UPEN-
DRA: Can they give better commis~
_sion?... (Interruptions)...

SHR} GURUDAS DAS GUPTA:
Or is it because of the question of
commission which had - figureq in
the decision as to fro,y, whom we
shall purchase the .submarines? Sir,

in my opinion, the bogey of desta-—_

bilization ig peing raiseq deliberately
by leaders of the other party just to
hide that therg is corruption in high
places; the bogey of 'destabilj.zation
is bheing raised just to hide that
people in high officy are connected

[ 20 APRIL 1987]'"
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with corruption; the bogey of desta-
bilization, ig being raised to ensure
that no thorough probe i made
about the iliegal investments in
foreign countries of the commission
received as g result of transactions
of the arms deal.

Sii-, the country can only be des-
tabilized if we destabilize ourselves.
Since -the Prime Minister hag been
assured, as per the presg report, that
400 Members of Lok Sabhg are
solidly with him therefore, no force:-
on earth cap destabilize him from
the position of Prime Minister, It is
only a destabiiization ip the party
itself which can destabilize the Gov-

" ernment ang the set-up that we are

having at the moment. But I tell
you one thing, Sir. The country
wil] be destabilizeq if the parliamen-
tary democracy is undermined, the
country will be destabilized if the
parliamentary  systdm is short-cir-
cuited, the country will be destabiliz-
ed if Parliament ig not taken into
confidence, the country will be des-
tabilized if the nation is not taken
into confidence. Therefore, it is by
strengthening the derhocratic func-
tioning of Parliament, it js by taking
Parliament into confidence, jt is by
taking the nation into confidence
that the forces of destablization can
be fought, It is not by hiding the
scandals it is not by hiding the
placeg of corruption, it ig not by re-
fusing to go into a detaileg investi-
gation that the forces of destabiliza-

" tion can be fought ip our country.

Sir, unfortunately we are living in
a country where the -~ Government

- that rules faces charges of corrup-

tion from foreign multinationa] firms
on repeated occasions. It is g matter
of dishonour not to the party which
rules but it jg a mational dishonour;
it is not a dishonour.to the man who
rules the nation but it is a dishonour
to the citizens of the country. India

has been humiliated because there
‘had been broadecasts over the
Swedish Radio. -India has been

humiliated because therg hag been 2

& .
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‘[Shri Gurudas Das Gupta_\]

.
- telex message from Bonn
seven per cent commission = was
sought to be grabbed by a mapn who
is g middleman, He might not have
been a Government agent but, after
all, he is ap Indian. Therefore, Sir,
India feelg humiliatey and, as a
citizen of the country and a Member
of Parliament of the country, I feel
humiliated. Ang 1 feel the Govern-

ment should also feel humiliated and

the feeling of humiliation should
bring about gy little sense of respon-
sibility in the people who are run-
ning the Government,

Sir, what about the
deal? There was a telex’ message
and after the telex message there
was an inguiry ordred, and after
the ordering of the inquiry the
Minister had to go.

AN HON. MEMBER: No.

submarine

SHRI GURUDAS DAS GUPTA:
The Minister had to resign Sir,
whether It is a resignation or it is
a forced resignation or it ig a dismis-
sal I do not know. It ig a matter
to be probed. (Interruptions)

Sir, this i the sense of responsi-
mhtv the hon. Members show. I
nave the freedom to speak

The point is very simple. There
wag a telex message, there was an
enquiry-and there was a resignation,
Therefore, the three components, if
put together mixed up into an in-
tegrateg whole, putg the Govern.
ment under suspicion, thy, Govern-
ment iz held suspect. There is a
suspiclon because the Minister Te-
signs after ordering ay enquiry into
the scandal, ILet me remind you,
Mr. Chairperson, Sir, in our country
after the mdependence, 25 Ministers
have resigned, but not a single
Minister hag resigned while fighting
corruption, This is a unique distinc-
tion of the Government led by hon.
Mr. Rafiv Gandhi to sec one of his

colleagueg res:gning ﬂghtlng corrup-
tion,

that a
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Sir, the point is very simple. The
point is, the Government is trading
with corrupt multinalional] firms.
The Government is trading with
blacklisted foreign firms, and {his
dArade with the b.acklisted muliina-
tional firms brings the Government
under guspicion. You are under sus-
picion because you are trading with -
a #irm which has beep blacklisteq in
the whele 'world. Therefore, this
suspicion must be removed, And if
the suspicion is to be removed, there
must be a total, and there must be
a complete, enguiry, anq the enquiry
cap be done only by a parliamentary
body.

Sir, the Government jg held sus- "
pect because the defence materials
which have been purchased, are, in
many cases, substandard. It has
been purchasmg substandard. ma-
terials.

- SHRI ARUN SINGH: Will you
yield?

SHRI ‘GURUDAS
Let me finish,

SHRI ARUN SINGH: Please yi¢-
because you have mentioned thai. 3
have made a categorical statement o::
this matter. I do not know a single
instance the Member ig so happily
guoting, in which substandard mater
jials’ have been purchased, be they
weapons, sensors or platforms. 1
will be very grateful if you could
quote an example.

DAS GUPTA:

SHRI NIRMAL  CHATTERJEE
The Public Accounts Committee has
come out with reports again ana
dgain about substandard construction.

substandard purchases in the De
fence Ministry. I am_ making this
assertion. Kindly go through the
PAC veports on Defence. There are
‘undrers of examples.

SHRI GURUDAS DAS GUPTA:
Sir, only the other day there hat

been a3 report in the press, in 3 Delhi
journal, that the discharge tube of
the submarine was not properly wor-
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~'king, that torpedoes couid not be di.-
charged properiy from fhe submarii.
es «he Government has - purchased
from West Germaany, and “the torpe-
does. ..

3

: SHRI ARUN SINGH: '~ That has
‘been denied by the Government, That
is categorically incorrect. Either you
accept that, or you go and ask some-
body who writes about submarines.

"SHRI GURUDAS DAS GUPTA:
That is not a matter for a-Minister
to say. That ig a matter to be pro-
bed. Sir, we want a proble. (Inter
Tuplions) ’

. THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Please
'try to conclude now.

%)
SHRI GURUDAS DAS GUPTA:

It cannot be concluded if they go on

like this. It is for you to restore order
and enable me to speak. The point
is, there have been persistent reports

of purchase of substandard defence.

material, persistent reports,  (Inter-
ruptions) Sir, the latest example is
the purchase of the Hermes. The
Hetmes is only a junk according to
sorme specialists who are associated
wirth the Defence Department.  Sir,
in my opinion,.. .

SHRI ARUN SINGH: You cannot
get on like this. You are throwing
the defence of the country to pieces
like this. On which authority are you
quoting that the Hermes is a junk?
I will be grateful if you will name
the authority. As far as we are con-
cerned, the technjcal specifications
will] be drawn up by the users; as
hag been mentioned by Gen. Aurora.
They will draw up the specifications
and they will certify the technica!
canability. We will then buy. We
wil not accept this business of de-
fence experts when pgople 1like Mr.
Pag Gupta will certify whether Her-
mes is junk or not.

SHRI DIPEN GHOSH: Not about
the Hermes, T was a member of the
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" PAC which hag commentéd upon the

bogug pu..caase and faise purcnases.
The PAC uas recently lad a report
on the constriiction of air whee.s and
said there were sub-stangarq air
wheels. PAC repori is the property
of the House. (Interruptions)

THE VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): 1 wiil
request the hon, Members not to,
interrupt. Let the hon. Member

continue his speech now and conclude
it.

SHRI GURUDAS DAS GUPTA:
I again say that the ountry is being
destabilised because of the people
who run the Government, It ig the
misdeeds. .. (Interruptions) . . .The
point is very simple. The point is
that the nation is not being taken
into confidence; Parliamentary proble
is not being accepted and there is
transfer of officials who have been
associated with the inquiry and there
has been resignation of Ministers. It
we put all these factors together,
then there is an inescapable conclu-
sion that there is suspicion and  suspi-
cion affects credibility. Not only
that it brings about a sense of uncer-
tainty. You must realise that the sus-
picion ig touching the -credibility.
Your credibility has been touched
and eroded and it has downgraded
the morale of the nation. I am not

_happy to say...

THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Mr.
Das Gupta. if you don’t conclude now
I will call the next speaker.

SHRI GURUDAS DAS GUPTA:
T am concluding, Sir. I am not
fappy to say that the credibility of
the Government is touched. I am not
happy t, say that the people‘who Tun
the Government are under suspicion
T am not happy to say that the morale
of the nation is at one of the lowest
ebbs in the recent period. The morale
ot the Indian nation... :
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THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): I am
sorry. You must conclude now.

SHRI GURUDAS DAS GUPTA:
Only two minutes more, Sir. You

.. -have given time to others also,:

The point is that the more have
there been  attempfs to hide the
things, the more will the Government
be open to the conspiracy of the for-
ces who would like to bring about
destabilisation in the country. My
point is very simple that tne morale
of the nation is falling down serious-
ly. Therefore, it is the task of the
Government to lift the. veil of sec-

gecy; it is the task of the Govern-
. ment to exonerate itself of alj the
charges that have been  brought

against them; it is the' responsibi-
lity of the Government to restore the
credibility; it-is the responsibility of
the Government to bring back its
credibility among the people and the
nation. Therefore, from all point of
view I demand a Parliamentary

proble, from all points of view I de-.
mand a White Paper on corruption,
: from al} points of view I demand the

PI‘lIl’le Minister to tell here and ‘now
that the inguiry as regards the illegal
investment will be carried out des-
pite the resignation of the Minister.

* T would like to demand from the

Prime Minister that each and every
bill regarding the defence purchase
especially will be regorously scrutin-
ised. T want the Prime Minister to
say that the Givernment will take
steps to exonerate itself from all the
charges that have been Ilevelled
against it not only by the Opposition,
but also by the nefarious multi-na-

" tional companies with whom you have

i Is of total
.. the Government to be doomed like

a vowed friendship to buy strategic
materials for Defence.

In conclusion I would say if the
éredibility of the Government is not
restored, then . there is only one fu-
ture for .the Gévernment—the future
doom, We do not like

N
- T
~
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this. Therefore, the Government in
order to restore its credibility, must
exonerate itself of all the charges.
Tnank you.

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, a very remarkable
event took place in the year 1933 on
one midnight in Berlin in Germany.
The Reichstag building wag on  fire.
Immediately the Chancellor, Adolf
Hitler declareq “it is the work of the
Communists, therefore, there is a
grave danger to the secu.rxty of Ger-
Communist.
Party is hereby banned.”  Before
dawn undreds of Communist cadres
were shot dead in the streets of Ber-
lin. I am sorry to say that our pre-
sent Government of Rajiv Gandhi is
toeing the line of that Chancellof
Adolt Hiteler of 1933...(Interrup-
tions) ...Yes, when something is don?,

* they raise the bogey of natior}al se-

curity,

SHRI RAJIV GANDHI; Sir, I must

. object to what the hon. Member has’

said. The charges that he is level-
ing against our Government now and
equating our Government with that
of Adolf Hitler are as unsubstantiated
as the charges levelled against our
Government on the discusion In .
guestion. 1f he wants to substan-
tiate these charges we wil] answer
them, But if is + ‘impossible to. sub-
stantiate these charges.

SHRI V. GOPALSAMY: Mr, Vice-
Chairman, Sir, why the Government
has raised the bogy of national secu-
rity? Regarding the enquiry info the
defenge contract of submarines from
West Germany, may I know from the
hon. Prime Minister, how investigé-
tions into any financia] aspect of the
deal endanger our security? This bogy
has been raised by none other than
the Treasury Benches. That is why,

. Sir, whenever they feel their credi-

bility is lost their image is lost ser-
ious questions arise in the minds of
the people right from Cape Comorin
to Himalayas. They raise the. bogy
of national security, as if there is 2
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danger to the security .of the country.
You should jnvestigate and find out
who are the economic criminals who

‘ Short Duration

,: have deposited the funds illegally in

the foreign banks. There are very
erious questions. Mr. V. P. Singn
made a stalement to the press as well

as on the floor of the House. He has °

been very categorical in hig state-
ment, He ordered the enquiry on
the 11th-March, 1987 and at that time
Fairfax issue was not at all in the
news, Thén the Commission om  Fair-
fax was announced, that is, 24 days
- later, on the 4th April. There is a
relevant question: Why the Defence
Secretary did send back file after 15
days for approveal of the draft letter?
The draft letter wag the replica of
the original order of the Defence Mi-
.nister. There was no necessity on
the part of the Defence Secretary to
send it back after 15 days. Mr, V. P.
Singh is not the Defence Minisier
now, therefore, may I know from the

Government what happened for 15

days? Why the Defence Secretary
‘kept the file on his desk? May I
know whether anybody interfered or
any nfluence from the highest gutho-
rity came?. Therefore, why it was
sent back to the Defence Minister
for approval? There was no neces-
sity. This question has to be answer-
ed by the Government. Then again,
Sir there is one more question, Our
her.. Prime Minister was kind enough
to inform this House in the morning
that at no point of time, the Prime
Minister asked for the resignation of
the then Defence Minister, Shri Vish-
wanath Pratap Singh. Then, I asked
a specific question, in that case, when
Shri Vishwanath Pratap Singh appro-
acted our Prime Minister with  the
resignation letter and when he- was
informed about the resignation, did
the Prime Minister persuads the De-
fence Minister not to resign? (Inter-
ruptions). T am not confused. You
have shifted him from Finance Min-
istry saying that Pakistan troops are
standing in the border. Tha situation
was described to ba very serious and
the tension prevailing in the harder.
Therefore, Shri Vishwanath Pratap
, ; y
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Singh was asked to hand over the
pjortfolio of Finance Minister. In
that case, -if it was s6, our  hon.
Prime Minister should have handled
the porifolic of Defence and when the
Parliament hag to be presented witn
the Budget, there was no necessity .to
shift him from the Finance Ministry
to the Defence Ministry. This is the
question because there ave vested in-
terests in the ruling party. That is
why they have raised the slogan of
Trojan horse. (Interruptions) The
whole country is discussing this issue
of resignation, Therefore, Sir, may 1 ask
the Government, the ruling party a ques-
tion. Some of the. hon. Members
of the ruling party branded
him as g Trojan horse. They have for
gottop as to what happened to the.
city of Troy when the Trojan horse
entered the city. The citadel of power
of Troy was destroyed. In that case,
the citadel of Congress power can be
destroyed. (Interruptions). Sir, Mr.
V. P. Singh is keeping quiet here
as well as elsewhere. He has stated,
my lips are closed. As a Member of
the House, may I ask through you, e
has taken g Bhishma Pratigya as des-
cribed by Mr. Advani. I may not
share this view because Bhishma had
to take the pratigya to fulfil the- de-
sire of his father that he said, I will
not hold any office. That was to ful-
fil the desire of his father and unfor-
tunately, Bhishma had to support
Duryodhana. (Interruptions). Now,
the position of Mr, V. P. Singh is
more of less like Vidhura (Interrup-
tions) . Sir, these interruptions ghould

not be counted in my time. Now,
his position is more less like
Vidhura  because Vidhura was

insulted by Duryodhana and he broke
the unconguerable bow and he had to
come out not to enter the battle field.
Of course, his honesty, the honesty of -
Mr. V. P. Singh, the straightforward-
ness of Mr. V. P. Singh, the efficiency
of Mr. V. P. Singh was the bow of
vidhura. Now that he has been insul-
ted, he has left the Ministry, he has
broken the bow. My request to him is
that he should not be Vidhura. He -
should not be a Bhishma. He should

.
[
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become a Krishna. He should come out
with the side of the ‘right persons. That
is why, he has come out with the
truth. What happehed to the defence
deal? Therefode, he said, my lips are
closed. For 15 days, why Mr. V. P.
Singh was keeping quiet? (Interrup-
- tions). After 25th March till 9th
April. It is not 3 secret document. It
was a routine zdministrative. inquiry.
Sir, it is the Government, it is Mr, V.
P. Singh when he started free Budget

discussion, open discussion, he was
appreciated and applauded. When.
neve Budget was kept as a . secret

document could be discussed before its
. presentation {0 Parliament, why should
this inquiry be kept a secret, how couly
it ‘be a secret one, a confidentia] -one?
It was only a rouiine inquiry, a routine
matter. And then, I am surprised that
it was not informed to the honourable
Prime “Minister till the next wmorning.
So, the doubt should pe cleared in the
minds of the people that the credibility
of the Govednment is totally lost, You
are marching into the quagmire. Don’t
forget to see the writing on the wall
Therefore, T support the demand put
forward by the honourable Opposition
friends for a parliamentary probe and
to present a white paper; otherwise,
the credibility -of the Govgrnment is
totally” lost. You will be thrown out.
The people will teach you a fitting
lesson,

SHRIMATI BIJOYA CHAKRA-
VARTY: Mr. Vice-Chairman, it is with
deep anguish that the people of the
country note the malfunctioning and
corruption in the Defence deal. It is
unfortunate that there is such®  corrup-
tion in “Defence matters. Since inde-
pendence none can imagine such ramp-
ant and grave corruption in Defence
deals, (Interruption) If you are correct
then you have nothing to fear. Why are
you afraid? Tt ig "very unfortunate that
people should have occasion to talk
about coiruption in  Defence  matters.
There must be some truch; otherwise,
such type of things can never  happen
in this country. Moreover, it is very

unfortunate that whenever an inquiry .

[ KAJYA SABHA ]
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is 6rdered, a Defence Minister had to
resign. Such things never happen and
should not happen in a country which
has got a great past, which has got a
great heritage. Secondly, secrecy in
Defence matters is a  British legacy,
The Britishers kept Defence matters a
closely guarded secret for their own
ends, But now in  independent  Indiag

in our free country; why should our

Defence Ministry keep things as clo-
sely guardeq secrets? Why is not Par-
liament taken into confidence? But

[The Deputy Chaipnap in the Chair.]

the irony s even before you
knowu it, before our Parlia-
ment - knows jt, before our people”

kpow it, your secret is known all over
the word. We here come to know of
it only latter. If corruption crecps
into Defence, then it spells danger to
the very existence of our country, the
very security of our country will be
endangered, The Prime  Minister has
committed to the nation that he will
give a  clean adminigtration.  The
Prime Minister is a great son of India
and he shoulg prove his credibility,
he should prove his sincerity and
cleanliness by handing over the inquiry
to a parliamentary committee. I want
to make clear one thing. I do not
want to show my accusing finger to-
wards anvbody for the Defence deal
But I do feel that the administration

_should admit that'it is the adminis-

tration which is responsible for the
corrupt practices in Defence dealg. 1,
therefore, demand of the Prime

_Minister that he should come out with

a white paper, he should call a spade
a gpade, he should take Parliament
into confidence, he should speak to
th. people ags a2 whole, and tell us
what happened in the Defence Minis-
try. Thank you. '

THE DEPUTY CHAIRMAN: Now,
Mr. Chitta Basu.

SHRI CHITTA BASU: Madam
Deputy Chairman, at the outset, let
me be on record {o say that T whole.
heartedly’ appreciate the statement
made by the honourable Minister of
State, Mr, Arun Singh.
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Madam, we  appreciate that the

object of this important effort is to

have a direction of a sort, to maké
the debate a purposeful one and a
meaningful one. In .that respect,
Madam, I would like to assure you
that my efforis and my eadeavour
would be to make this debate a mean-
ingfu] 'one and a purposeful one,

SHRI N. K. P. SALVE: Thank you
very much.

SHRI CHITTA BASU:
have gone through the statement of
the honourablé Minister of State for
Defence. Here the honourable. Minis-

ter bas sought to raise shrouds of

secrecy and under the cleak of
secrecy, he has sought to  conceal
more than what the nation desires to
be revealed. * As a matter of fact, the
Minister’s  position or stand is that
many details cannot bg divulged
because the matter relates to sensitive
angd scrategic questions, So  _far as  the
arms purchases are concerned, I
understand that> most of the details of
the purchases are published' in the
trade journals all over the world. The
journals mention even the type, the
class, of the equipment to be pur-
chased by a particular country from
a perticular manufacturer and they
mention even the delivery schedule.
If this is,the practice, if this is the
practice 1n vogue, what prevented the
Government from giving a little more

details about the purchase of sub-
marineg - from a  particular West
German company? Therefore, I

would say—I do not say that I g¢harge
—that it is the Minister who does not
wan{ a  Dbroper direction for the
debate, it is the Ministey who does
not want that Parliament should know
the details of the deal and the inten-
tion of the Minister is to conceal more
than (o reveal

I »m now coming to the other points
and T am coming to the different posi-
tions taken by the honourable
Minister of State for Defence and the
former Defence Minister. The honour-
able Minister of State for Defence,

Madam, 1
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Miv Singh--one Singh, of tourge—,
agrees with  another Smgh
the  former Detence Ministe?r,
that the latter’s order for af inquiry was
justified. He does not disagree and. does
not say that there was no need for an
the -Defence
deal. But what he objects to is the Press
note and what he objects to is the publi:
cation of the Press note by the former
Defence Minister regarding that inquiry de-
cision, his decision for having an inquiry.
Again, what he objects to is the omission,
if T accept it that way, by V. P, Singh, 10

~seek the Prime Minister’s copsent. As far

as I~l}ave unedrstood the former Defence
Minister and ags far as I have understood
the ‘mechanism of working, there is no
need, for arriving at a decision of this nat-
ure, to seek the prior consent of the Prime
Minister, Tt is exclusively within the juris-
diction of the Minister concerned—in
this case the Minister of Defénce., Nows
Madam, I find that the authority was ves-
ted -in the former Defence Minisier and
he acted within the limit of his authority.
But he has been forced to resign. or ten-
sion was built up, a  sitvation  was
deliberately built up by the Congress
Party, and he had ultimately to
take resort to an honourable decision of
resigning or quitting. Madam, if that had
been an omission—I again  repeat, the
omission of not seeking the P.M’s approval
before issuing the Press note, had it been
a matter of such gravity? Is it betrayal? .
Is it treachery? Is it treason? As a matter
of fact, I find some of the Members sitting
here, issuing a public statement accusing
that Mr, V. P_ Singh was a part of diaboli-
cal plot! If there is the destabilisation
theory, I agree, there is a des.
tablishing  force May, I know,
through vyou, Madam, from the
Prime Minister is the omission,also '
a destablishing factor? Or a psychology was
built up against him ag a  man who is
engaged in treason, who is engaged in be-
trayal, who is engageq in desta-
blishing vprocess? It ig not my
indignation. The countrymen will
not accept your approach or
attitude at its face value. It ig your res-
ponsibility to create a sense of credibility.
Wy charge, against you is. that you have
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spoiled, you havé destroyed, that sense of.
credibility about it. (lnterruptions) Yot
may protest, But the co
will not accept your loud voice of syco-

Short Duration

phancy. (Interruptions)

Sir, in this particular case there are
many jssues involved. 1 would humbly ask
in all humanity if the hon. Minister of
State for Defence can clarify them, } think
the House is entitled to know the terms
and conditions of ‘the Agreement of 1981
which was entered into  with the West

German company in regard to the supply’

of submarines. I would like to  know
whether other companies were also interes-

‘ted to supply submarines to our Govern-

ment, Waus there any provision of study
by an experts’ body
structure and the capabilities of the two
sets of submarines? Apart from the cost

-structure, was the capability aspect of the-

submarineg also taken into account? Is it
not a fact that the West German company
rather did not fulfil the obligations under
the contfact? The submarines were to be

handed over to our country by 1986, In -

fact, these reached our country this Feb-
ruary. Then, there was a part of the agree-

‘ment which says that there should be as- ‘
sembling of two other submarines at Maza--

gon and other places. According to our
report, this has been delayed, and it is not
Tikely to go into commission before 1990.

6 BP.M. ' )
I want to know whether it 15 also a fact
rthat there was no Memorandum of Settle-

ment-or a Memorandum of Understanding .

in the contract, Only exchange of minutes

were there. One of the reasons for a hig-

her price demanded by the same company
-each time is the absence of a Memorandum
of Understanding and that has entitled
them to ask for higher price for the sub-
marineg for which the same contract had
been signed. T would like to ask whether
it is proper or. regular to have purchase
deals of thig nature withont any kind of
Memorandum of Understanding with the
contracting party. .

Lastly, T would like to say that the gene-

7al idea which has been conveyed ig that

trymen outside

regarding the cost -
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the defence expenditure is a sac‘red cOwW
and that it should not be discussed, No-
body should ask any questions. Madam, if
you look at thg defence budget of 20 or
25 years back, you'will find that the de-
fence expenditure has been increasing by
leaps and bounds. In 1950-51 it was 168.32
crores, (Time bell rings) I shall no¢ give
the other figurés, The budget estimate for
the year 1987-88 is 12512 crores, There
has been such ap increase of expenditure

" for defence, Our allegation or charge is

very simple. Our complaint- is that thers
are practices or receiving kick-backs or
commission. I do not gay that the.
Government appoinis  agents, But
there are ‘various agents who
are either self-employed or they
are employed by other manufacturers, As.
they work bhere, they approach the corri-

. dors or the persons in high authority at the

behest of their employers in foreign coun-
tries. Madam, we incur, this high expendi-
ture. It ig the duty of Parliament to see -
that the expenditure ig not wasteful  and
that it should be used properly. In this
context, T would like to know from the
hon. Minister whether it is not a fact that
during the last 3 years there have been
at least 200 defence deals, If this practice
of kick-back and this practice of commis-
sion is not prevented, the country  will
have to bear a huge wastage of our ex-
chequer. The country will have to suffer.

‘In this connection, it is my right as -a

Member of this House to ask whether such
a large number of purchase deals have
been entered into during the last  three
years, If so, is the Government willing to
probe into these defence deals? T sugaest
that there should be a comprehensive probe
into all these purchase deals which are
worth more than 10 crores. That will give
a gense of credibility.

Lastly, 1 join by friends on this side to
demand a parliamentary committee. And
thig Parliamentary Cimmittee is not for my
benefit or for the benefit of the opposition.
Tt is for your benefit because the Govern-
ment’s credibility has been eroded. It has
reached the lowest point in our counfry.
It is in your interest. You are under a

-shadow, You are under a cloud. 1t is for

you to clear that cloud, to clear that mist,
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to z:lear that fog. You shouid have a com-
prehenesive probe so that people can res-
tore their credibility on you, And I say
this ig the only way by which Mr. Prime
Minister, you can uphold your image of
Mr. Clean. I want that you remain Mr.
Clean and win the  confidence- and the
credibility of the people.

THE DEPUTY CHAIRMAN: Now the
Prime Minster is intervening.

SHRI RAJIV GANDHI: Madam De-

puty Chairman, at first I would like to
correct the statement that I made in the
House earlier. The file that was seat to me
by the then Defence Minister was delive-
red to my office at 1.30 in the afternoon.
But as the envelope wrich containéd the
file marked secret was marked  neither
secret nor urgent, it went into the normal
channel in the office and it  took much
longer to get to me than it should have.
It also meant that a file that was marked
secret was opened by people who should
not have opened that file,

Madam, I will basically refer to only
three points and leave the major arguments
to be answered by the Rajya Raksha Man-
tri, The first point I would like to raise
is the casual and totally thoughtless man-
ner in which the arguments have  been
rased by tre Oppoisition. The charges, the
Opposition. The charges the  allegations
are completely vague, And there is no subs-
tance that we can even get a grip on tu
answer to. So we¢ are left with giving a
gentralised snswer. If the hua. Members
had given specific allegations. ..

SHRYI M. S. GURUPADASWAMY: I
have made specific allegations. I  have
made in your presence. (Interruptions)

SHRI. PARVATHANENI UPENDRA:
Madam, I am on a point of order (Intcr-
ruptions)

!-THE DEPUTY CHAIRMAN: Mr. Up-
endra, you should know your limtiation.
T cannot allow you like that, Please sit
down first. (Interruptions)  You
cannot have a point of order as you des-
ire. There cannot be any point of order.

. No rulé of the House has been breached.

No procedure has been broken - ’
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SHRI PARVATANENI UPENDRA:
You must hear me, ‘

THE DEPUTY CHAJRMAN: You pl-
ease git down.

SHR[ PARVATHANENI . UPENDRA!
You cannot say ‘ne’ witrout hearing me.
(Interruptions)

THE DEPUTY CHAIRMAN: You pl-

“ease git down first. (Interruptions) You

cannot talk like that. Whenever there is
any breach in the procedure of the House,
you can raise a point of order. Any time
you desire, you cannot stand up. You can-
not shout at the Chair like this. (Interrup--
tions) 1f there is any point of order, you
have some method to raise it. The Prime

" Minister is speaking. He hag made a pont.

And there wag some question  whether
this question was raised or not. Mr. Guru-
padaswamy said, ‘Yes, I have raised.” He

. was answering. Where was the point of or-

der? You cannot at any moment of time
rise in your seat on a point of order.
(Interruptions) '
SHRI PARVATHANENI UPENDRA:
On the first sentence of the Prime Minis-
ter itself, I wanted to rise.

THE DEPUTY CHAIRMAN: Then at
that time you should have raised it. Please
sit down now.

SHR] B. SATYANARAYAN REDDY
(Andhra Pradesh): The Member rose on a
point of order. (Interruptions)

¢ SHRI PARVATHANENI UPENDRA:
He said “wild allegation.” That is why I
wanted to object to that. (Interruptions)
Madam, I wanted to object to the words

“wild allegation”. That is not the correct .

expression that teh Prime Minister should
use. (Interruptions) . Then every point we
make is a wild allegation,

THE DEPUTY CHAIRMAN: Pleass
sit down. You have to keep the dignity and

\
SHRI PARVATHANENI UPENDRA:
We are not here to hear cock and bull
stories, if every point that we make is 2
+
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wild allegation, we are not here to hear
cock and bull gtories. Interruptions).

THE DEPUT:J{ CHAIRMAIN: Order
Please, do not make any noise. No, no
please sit down. You cannot run the Ho-
_use like that.

SHRI B. SATYANARAYAN REDDY:
Madam, he has risen on a point of order,

THE DEPUTY CHAIRMAN: No, no
Mr. Reddy, Mr. Lakshmanna -please sit
down. (Interruptions). I request you please
sit down.

X : J -
SHRI VISHVIIT PRITHVIIT SINGH:
MMdam, . . .. '

THE DEPUTY CHAIRMAN:  Mr.
Singh, please sit down. Let there be order
in the House. Some points have been rai-
sed. Now the answer is being given, You
should listen quietly. If there is any point
of order 1 will allow you. But everybody
is standing up and starting a point of
order, You cannot run the Hosue like tha

SHRI V. GOPALSAMY: Madam De-
puty Chairman, with all respest to you, it
is the right of a Member to raise a point
of order. You cannot simply overrule it.
You have to listen to the point of order
and then give a ruling.

THE DEPUTY CHAIRMAN: I request
you to please sit down.

PROF C. LAKSHMANNA: The pomt
of order is still there.

THE DEPUTY CHAIRMAN: No pl-
ease sit down Mr. Vishwajit Prithvijit
Singh, please sit down.

~ SHRI DIPEN GHOSH: Madam, 1 want
to make a submission, Madam, let me
make a submission on behalf of the en-
tire opposition.

THE DEPUTY CHAIRMAN: Please sit
down.

SHRI DIPEN GHOSH: Madam, I am
seeking your, permission.

{ RAJYA SABHA ]
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THE DEPUTY CHAIRMAN: All right.

SHR] DIPEN GHOSH: My colleague,
Mr, Upendra had wanted to yaise a ponit
of order.

-

SHRI SURESH KALMADIL: A point of
disorder,

'SHRI DIPEN GHOSH: Let him act
like this, more loyal than the king himself,

 because the vacancy is only one. I pity

the Prime Minister

THE DEFUTY CHAIRMAN: What T3
the pomt of order?

SOME HON. MEMBERS: No, no.

SHRI DIPEN GHOSH: I am going to
make a submission. I am going to abide
by the Chair and not by any other person.

SHRIMATI MARGARET ALVA: ' Do
you also want a seat? He is also in the
running now. .

SHRI DIPEN GHOSH: My colleague,
Mr. Upendia, leader of the Telugu Desam
Party wanted to raise a point of order.
It is expected that the Chair would hear
the point of order and then dispose it off,
whether there is any poini of order or nor.
Naturally, the Membere expects ihe Chair
to listen to the point of order and then
give his or her ruling, So, my scbmission
is, let Mr. Upendra be permitted to raise
his point. of order and you please decide
whether there is any point of order or not.

THE DEPUTY CHAIRMAN: Theré
is absolutely no point of order and what-
ever Mr. Dipen Ghosh has.said, is only
his submission and he has not raised any
point of order....(Interrupiions). Do you
know that? I have listened to his submis-

‘sion. Now, let the Prime Minister go

ahead. ... .(Interruptions).

SHRI V. GOPALSAMY: You never lost
your temper like this. You should allow
Mr. Upendra to raise his point of order.
This is my request.

THE DEPUTY CHAIRMAN Ounly
Mr. Upendra will be allowed to raise his
point of order; nobody else.
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SHRI PARVATHANENI UPENDRA: "
Thank you. I amr sorry if I shouted .at
you. I wanted to raise a point of order.
{erk we are acting as responsible Members
of- this House, May -be, sometimes,
passions were roused....(Inferruptions).

SHR] SURESH KALMADI: What is

. ibe poim‘ of order? (Interruptions),

MHE DEPUTY CHAIRMAN: ] am
going to deal with the point of order. Why
are you worrying? Please sit down. Don't
make any noise.

SHR] PARVATHANENI UPENDRA:
In the morning, you, would recali, when
pne of our co]lmgues on thig stde made
an uncalled for remark, I+ myself pot up
and requested him to thhdraw that. There-
fore, today, here when the Prime Minister
said that wild allegations have been made
from this side, I rose on a peint of order
to request the Prime Minister that it is
not proper to call them wild alicgations,
beciuse we may be misinformed or unin-
formed, but these are not wild allegations.
Tt is not -proper for the Prime Minister. .
{Interruptions). Is it proper on the parg of
the Prime Minister fo call the remarks of
the hon. Memberg as wild allegations?

THE DEPUTY CHAIRMAN:
ne point of order.

There is

SHR1 RAJIV GANDHI: Madam Deputy -

Chairman, I se¢ nothing unparliamentary
in using the words ‘wild allegations’ and
1 would like to reiterate that T do believe
the very many, perhaps most of the allega-
tions that have been made, have been wild
allegations. They have been  unsubstantia-
ted chargs, without a shred of evidencg to
back what has been said, with no found-
tion at all....(Interruptions), This is pre-
cisely what we have been saying: . What
evidence? There is no evxdence . (Intrrup-
tions),

SHRI K. MOHANAN: He is precisely
asking for evidence. .. (Inferruplions). -

SHRI GURUDAS DAS GUPTA: It is
absolutely preposterous or“the part of the
Prime Minister to say that our allggations
are unsubstantiated. It has not been en-
quired into...(Interruptions).
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THE DEPUTY CHAIRMAN: You don't
wunt to listen to the reply, it seems.
Plcase sit down.

SHRI RAJIV GANDHI: Madam, let
me reiterate that thig Government is
totally commiited to clean public life.
(Interruptions)

GOPALSAMY: This is

SHRI V.
the biggest joke of the  century.
(Interruptions)

iHRI RAJIV GANDHL Lei me re-
‘mind this august House that the ac®

tions that this Government has taken__'
against corruption, against black mo-

ney, agdinst tax evaders have been
unprecedented ih the ‘history of
Irdia.

(Interruptions)

" THE DEPUTY CHAIRMAN: Mr."
Satyanarayan Reddy, please sit down.
On every sentence, you cannot inter:
rupt like this. It is not good.

SHRI RAJIV GANDHI: Le me
reiterate that we will continue this
action even more vigorously. - This
action was not of any individual. This_

" acton was of the whole Government
‘collectively, and it wil] continue.
.

On the specific point in question,
Government of India has ordered an
enquiry. Thig enquiry will be, car-
ried out without fear or favour. We
have carried out such enquiries in  the
past. We have got results, We have
taken action and the guilty have
been punished in the severgst rossi-
ble way. This case will be no dlf—
ferent, (Interruptions)

THE DEPUTY CHAIRMAN . Mr.
Reddy, please sif down. (Intzrrup-
tions) T would request all the hon.
Members to keep quite. (Interrup-
tjons)

- SHRI RAJIV GANDHI: Madam, let
there be no“doubt in anybody’s mind
that the (Government is not going to
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"+ let things sip. We are going to take
‘action in this case, no matter

whoever
is involved, small or big, however in-

. fluential, he or she will not be spared

" - ip any way.

B

(Interruptions)

S W TR AET: AT W
A W oy Fw T ?

oy TR wiEh : FT9ET ATY ST

-oar meE f EeE ad a0 ¢
SHRI M. S. GURUPADASWAMY:

Mad_am, I appreciate. ..

THE DEPUTY CHAIRMAN: Are
~yYou on a pomt qf order? (Interrup-
“.tions) .

SHRI RAJIV GANDHI: I am not
yielding. (Interruptions)’

"SHRI DIPEN GHOSH: Are you
not yeilding to his appreciation also? .

SHRI M. S. GURUPADASWAMY:
Madam, I appreciate the Prime Min-
*ister’s concern. (Imerruptzons)

SHRIMATI JAYANTHI NATARAIJ-

. AN; Madam, on a point of order.

SHRI M. S. GURUPADASWAMY: My

fair lady, you must keep quiet. I appreciate
the concern of the Prime Minister in cur-
bing corruption in any quarter,

SHRIMATI MARGARET ALVA. Also
in Karnataka.

SHRf M, S. GURUPADASWAMY:

~ What is wrong with you, I don't under-

stand? The position of the Opposition is

simple. T go along with him. The cloud has’

to be cleared; the doubt has to be cleared.
There should not be any doubt regarding
this deal. Therefore may I request the

Prime Minister, what objection he has to -

" have an informal parliameatary probe. .

(Interruptions)

[ RAJYA SABHA ]
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SHRI DIPEN GHOSH: I want to seek
a simple clarification. He is to reply.
(Interruptions) One minute. I will  aiso
appreciate,

SHRI RAJIV GAND'HI A llttle. bit
later,

SHRI DIPEN GHOSH: th me aprec-
iate you also. You are the leader. Let me
appreclate you.

SHRI RAJIV GANDHI Are you really
going to apreciate? -

SHRI DIPEN GHOSH: Will you yield
to my appreciation or not? I want to re-
mind you...

SHRI RAJIV GA.NDHI: I am not yeild-
ing. What do you want to remind me of?

SHRI DIPEN GHOSH: Ycu need not
yield. You just simply listen.

SHR] RAJIV GANDHI:\I'IOW can we

~carry on like this?

<.

SHRI DIPEN GHOSH You just listen.
Madam, .

THE DEPUTY CHAIRMAN: Mr. Di-
pen Ghosh, I have given you - encugh
chance.@No, please.. That will not go on
record, What Mr. Dipen Ghosh says will
not go on record. Please sit dewn,

SHRy DIPEN GHOSH:**

THE DEPUTY CHAIRMAN: It is not
going on record. Quiet please.

SHRI NIRMAL CHATTERJEE: Some
evidence for your wild assertions.

SHRI RAJIV GANDHIL Madam, thig
‘Government has taken very strong mecas-
ures to ensure that defence contracts are
declded upon on merits and without any
extrancous considerations influencing dect-
sions. We have made it very clesr that
no middlemen or agents should be inver
ved in any defence transactions.

SHRT  NIRMAL  CHATERJEE:
Officially, .

#* Not recorded.
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SHRI RAJIV GANDHI: And unofiicially.
None means none. There is no definition
of ‘‘none”. We are saying categorically
“none”. These are the conditions we have
laid down. We have told every ma.aufac-
surer that has come to ug that if we find
" out at a later date that anybody has been
involved, we will take the toughest action
1o see that that person is brought to book.
We have made it known to the manufac-
turers.

SHRI J, P. GOYAL: What is “lotus™?

SHRI RAIJIV GANDHI: If {  underr
stand correctly, lotus is the symtol of the
BJP. Interruptions).

THE DEPUTY CHAIRMAN: Silence,

piease,

SHRI PRAMOD MAHAJAN  Maha-
rashtra): The English translation of Prime
Ministerg name Rajiv name is also iotus.

| SHRI RAJIV GANDHI: We have made
ﬂ veryclear that 'no middlemen or agents '

are to be involved. We have made it very
clear that if we ‘discover at a later stage,

the severest action will be taken against,

those companies who violate this rule upto
the extent of blacklisting them -and not
dealing with them in the future. We have
made this clear at.the negotiating level,
we have made it clear Government Lo Gov-
crnment. In some cases we have mad: it
clear Head of Government to Head  of
Government, We have not let this be at
any point. Qur stand is very very clear.
GoVvernment’s position is very clear, We
are only interested in one thing and that
is to see that such middlemen and agents
are cut out of this and the benefits from
this, the benefits that flow from thig cutting
out of agents, flow directly to the Govern-
ment and to nobody else. In our negot-

iations we have made it clear that the,

prices must be reduced by the equivalent

amount that these agents were to have

‘been paid. We have fought for lower pri-
ces amd, perhaps, specially during these
last two years, the way we.have negotia-
ted Defence contracts. we have never ne-
gotiated in our Defence contracts before
Perhaps, no other country in the world has
waken quch tqugh negotating stands. The
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reductions in prices that we have got are
unimaginable.

Honourable Member has spoken of a

. parliamentary committee going into  if..

Not even a pnma facie case has
made out,

ben

~ SHRI K, MOHANAN: And even with-
cut a prima facie case you have ordered:
an ingiury " (Interruptions)

SHRI RAJIV GANDEI: Let me remind
Members that all Defence deals are open
‘o inspection by the PAC, and ‘we have oo
objection to the normal procedure being
where is,xhc question of
inding anything? There is the process which
i5 available. No -specific allegations  are

available today. *So, from the sort of ne-

vulous accusations you have cast, we have
put an inquiry to go into it. If that inquiry
throws up anything, like T have said, we
will see that nobody goes unpunished, no
reatter how' high up one may be, how well-
connected one may be. . ..(Interruptions). ..
I have also imstructed the ‘Departments to
look further info how we can further cli-
- mipate any malpractices that might still
.have been taking place about which we
-have not found out yet. So, we are looking
mto that as well. There is no question of .
relenting on this issue at any point of time.

This must be very. clear. to this House and

this must be very clear to the whole

country. Like T have 5and whether in this

¢1se .- in Defence -- or outside Defence.

ar in any Government contract, in any

other case, if anybody is found to have

contravened our instructions or laws, ob-

tained payments or any other considerations

illegally, we will see that .he is punished,.
“no matter how high up or how well-connec-

ted he is. There will be no let-up in the

¢xercise in any way. This Government has -
made it itg basic policy, at the outset, to

clean public life and we will not relevant.

no matter what jt means. Thank you,

Madam.‘_ ; S -

. 8 ~ oL

SHR1 DIPEN GHOSH: Madam Deputy
Chairman T want to put a specific ques-
tion to tiba Prime Minister. . (Interruptions).

»
v
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THE DEPUTY CHAIRMAN: Nobody
else will be allowed. Otherwise everybody
will go on asking.

SHRI DIPEN GHOSH: The question js,
our Prime Minister has stated that no
concrete evidence could be puf forth by
the Opposition Members while taking part
in. the debaté. Bui the question which we
were debating was about the inquiry set
up or ordered by the erstwhile. Defence
Mirister on the payment of commission to

®<:n Indian agent for buying certain arms

or certain submarines, The question is that
the inquiry .that has becn instituted is a
departmental inquiry, So instead of a
departmental enquiry, -if a - parliamentary
enquiry is instituted (Interruption)—just
listsn, the Prime Ministe. is here and he
will be replying—then the question will be
of evidence. Whatever evidence we have
got, we will be placing before that commi-
ttee of enquiry to be instituted by Parlin-
ment. In this connection I would like to
quote from the proccedmg.n of Parliament
of India, I quote:

“Sir, a mutiny in my mind has com-
pelled me to raise this .debate.”
I will be biief. 1 quote:
“When things aré of such magnitude
as I shall describe to you later.”

« "
(Interruptions) | know why they are
cpposing 1. T yeote:

N
‘._sﬂe.we ecomes a crime. Pub-

lic expenditure shall be subject to sev-
eresi public débate is a healthy tradition.”
Now I quote zgain,

‘

THE DEPUTY CHAIRMAN:. You- ésk
your question. Don’t make a speech.

SHRI DIPEN GHOSH: Half-a-minute,
Madam Deputy Thairman, (Int'erruptionj)

Now I quote again:
“I am noi cshamed. . ...

SHRI M. M, JACOB: A point of order.

SHRI DIPE.N GHOSH: By thxs time 1
could have ﬁnlsbed

[ RAJYA SABHA ]
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’ to raise a point of order.
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SHRIM. M. ) "CUB: You have pleaded

so far that every Member hag the right

to raise a point of order. T was only tryxng

My poini of .ordet. Mudam, is that the
Defence Minister is ready to reply to the

whole debate. Any question can be asked,
if it iy there, when the debate is over. In
between the debate, how can a statement
be made by a Member?

<rirr DIPEN GHOSH: Madam, I quote:
Ty noet dshamud to fgec an  en-
qUU'Y

(Intereuptions) 1 would like the publlc tc
- koow. . .

THE DEPUIY CHAIRMAN;
ading out things which are not necessary,

SHRI DIPEN GHOSH: [ would .Jike
the Government 1o know. I would like The
Members of Parliament to know. Do you
know who had made this statement?

SHRIMATL M - sxuankT ALVA: We
Eoow. . e

SHRI DIPEN
ther, Mr. Feroz .Gandhi, who said this
while . exposing the Mundra scandal b

THE DEPUTY CHAIRMAN; This will
not go on record\[t is not going_ on_record,

SHRI RAJV GANDHL May T answer
that?

‘The first poin: | would like to make is --
I realised from his first few words that ho
»  was quoting from my fathers speech -- that
the hon. Memburs in tfic Opposition have
not dong as much home work--anywhere
near it — us my father had done when he
s -rcade thai state.icat.

. -

SHRI DIPEN 5d(OSH: You are  not

follawing your father’s path.

ok, Let me arerk.

YNut recorded.

No re-

GHOSH: It was your fa- ‘

SHRI RAJIV GANDHI: You have sp-
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THE DEPUTY CHAIRMAN: His words
wil not go on reco.d.

SHRI RAJIV G ANDRI: Whereas during
that debate my father had raised very
specific, very- pointed charges, I must re-
peat that the Members during this debate
have remained content—Iet them be—with
only wild unsub:lontiaed clfarges, And
vating the 20-y:zr old debate, the 25-year
old debate here is nut gong to hélp. The
fuact is that you have not done your home
work, you have not substantiaied anything.

And the fact is that the enquiry hus been,

ordered not because of any information that
you have furnished but because of the
information we have - got,

SHRI DIPEN GHOSH: ¥f you have the
courage, face a parliamentary enquiry, 1
challenge, if you have the courage, face a
parliamentary committes.

(Interruptions)

1 am not going. to yeild. If you have
thie couraze, agiee o holdga Parliamentary
Linquiry, (Inteniuptions) you gay
whether you are going to agree to a par-
liamentary inquiry or not.

THE DEFUTY CHA:RMAN: Please sit
down now. Mr, Ghosh you lLave raised
a question. Now let him answer.
( nterruptions) '

&HRI RAJIY GANDHI: Let me reiter-
ate today that this inquiry has been initia-
ted by the Government on information
“thiat was availabie to Government, It is
aot an inguiry whick has been initiated
under any pressures from outside, Let that
he véry very clear.

\

SHRI DIPEN GHOSH: When you claim
alout the cleanliness, hold a parliamentary
inquiry. . :

SHRT PARVATHANENI UPENDRA:

Why are you, afraid of the Parliamentary
inquiry, may [ know? (Interruptions)

THE DEPUTY CHAIRMAN: There
should be silence in the House, Please sit
down, everybody. (Interruptions)

'
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SHR1 DIVEN GHO»H. You say whe-
ther yqu agree to hold a- Parliamentary
inquify or mot.  You have to teil s
(Interruptiers)

[At this stage some hon. Members lcft
the Chamber]

SHRI SAT PAUL MITTAL: Shame,

-shame. Why are you ruaning now?

(Interruptions)

THE MINISTER OF HOME APFAIRS
(SHRI BUTA SINGH): I will be sad if

"Shri Jaswant Singh becomes a party to all

this, You have come back, I am happy.

'SHR] JASWANT SINGH: I did walk
out. But I have now come in to listen to
the. Minister.

‘THE DEPUTY CHAIRMAN: Let there
be silence in ther House now.

vSHRI ARUN SINGH: May I start
by saying the very fact that they have
chosen this opportunity to walk out is.
clearly indicative of all what the Prime
Minister has just said. There are no facts
available. They know that. Becgﬁsc.there
are no facts available, there may be no
charges; and because  there may be no
charges, there need be no reply. That is

.the factual position.

I may stating the evenls, but we
know them. Some of them T have men-
tioned in my statement. It hag been clear in
the course of today’s strange debate full
of sound and fury probably signifying no-
thing that the facts stand un-sbstantiated.
The position is that we, as Government,
received certain information. The Minister
ordered an enquiry or, in fact, a set of in-
quiries. Those are underway. May 1 point
out, as T have stated in my statement we
have no information whatsoevet, This is
true, we have no information whatsoever
ahout who the agent is- or what was paid
to him. So, all these extraordinary charges
were levelled today and in some  cases,
Madam Deputy Chairman, you have been
kind enough to expunge these from the
record. The expunction from the record
iy a technical matter: it suit;  posterity.
Those of us who have been in the House
have had to listen fo all this rubbish. Our
geneology has been criticised our birth has
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been criticised, our education has been
criticised, our integrity has been criticised
and our patrotism has been criiicised and
all on the basis of nothing. I thipk that
is something which I, as a very junior
- Member of the Rajya Sabha, can oniy
feel very sorry about. Because in the minds
of the people like myself, Members of this
House and most important of all, I believe,
in the minds of the people of this country,
it should be ap honour to be a Member
of Parliament. Today, T must put before
you respectfully that I am somewhat ash-

amed that I was here However,
“t0 the extent  Parliament  represents
the people, which it ~does, therefore,

to that extent some of the hon, Members
from the other side chose to slander and
vilify. taking full advantage of Parliamen-
tary privilege — all 1 can say is that I am
very sorry. So far as events are concerned,
there are no facts, The Prime Minister has
given what can only be described as a
total categorical assurance that every eff-
ort is om, enquiries are underway, the
facts will be determined and suitable action
will be taken. To my mind, Madam, that
ends the particular chapter. There is rio-
. thing that T can add to the assurances that
the Prime Minister has given.

. Before T reply to Mr. Jaswant Singh's
comments, there is one general area to
which I would like to draw the attention
of the hon. Members of this House because
I think it is an area which is much mis-
understood and I tend to agree with him
and also ‘with some- other Members., I
used the word ‘tragic’ in the other House,
because I felt that a debate on defence, in
many years, took place under these kind
of circumstances. That is why I called it

“tragic’. I did not call the enquiry as tra- -

gic or the press note ag tragic nor did
I call any of that tragic. The fact is that
this kind of a very serious debate took
place in these circumstances which to my
mind, is tragic. However, one of the basic
questions that has come out of thig debate
is an impression which T would like to
deal with somewhat substantially, Madam,
I am perhaps going to be a little repetitive

and it will be what T have said in the other

-
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House. 1 hope the Members will forgive
me. ] cannot help it, The reai qugstion

. that arises is when the Ministry of Defence

or the Department of Defence goes out to
buy something, whatever it may bg, may be .
a weapon system, a sensor or a platform
or a combination of all the three, does
it do so on the whims and fancies of an
individual? Can a Prime  Minister or a

" Minister of Defence.or a Minister of State

or a Chief of Staff wander around the
Bazaars of the world picking out an equip-
ment at will and place orders for despatch
to India? s+t a right of an individual? In-
deed, ig it a right of the Government as

“a-whole to do this on their own free will.

On the basis of this question various things
have been said, I presume this question is
going to be dealt with in greater depth.
But I thought I would take this opport-
upity -to explain today, in some terms,
the procedures that are involved so that:
when the. debate starts tomorrow then
there will be a background available to
Members within which the debate can take
place, )

We are not only sophisticated but one
of the largest Army, Navy ond Air-Force
combinations in the world today. The
starting point of any acquisition .ig a set
of, specifications.” Because without a set of
specifications, there is no knowledge . of
what is going to be acquired. And that set
of specifications can be exceedingly ela-
barate for a very high technology system.
It may be less elaborate for a lower tech-
nology system. We have before us  the
classic case of specifications. I think § am
quoting the right incldent. of Wriggley's
Chewing-gum, U.S. A, Thet U.S.A.'s general
staff requirement specifications for chewing
gum is a 15-page document. Specifications
are the starting point of any sophisticated
Army, Navy or Air-Force. Once the speci-
fications are identified that process itself
is a process of debate and discussion with-
in our headquarters. It is not-one man who
can sit down and write down these speci-
fications. No one man hag that knowledge.
A wide spectrum of knowledge is required
to create a set of gpecifications. From that
starting point comeg the process of evalu-
tion, This varieg from country to country.
T will now describe what happoag m our

B

.
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country. In a sophisticated defence set-up,
specifications is & common stariing point.
Thereafter the evaluation of .product ag-
ainst specifications starts with a look  at
India, our indigenous production capability
which we have within the country to match
-those specifications with the product, There

Short Duration

_are many cases where the answer is ‘yes’
- The answer is ‘yes’

arising out of ordn-
-ance factories, arising out of the defence

. jpublic sector units, arising out of the pri-
_vate
trucks 3

sector units. For example, we buy
tonnerg or- one tonner. We buy
these from ordance factories, We  buy
them from defence public sector units, We
buy them from private sector units. But
always against specifications. In the event
that there is no indigenous product, the
next look out ig at nomn-convertible rupee
sou~ces. In the event that there is no pro-
duct, we look -at the free
change market. So far as free - foreign
exchange products are concerned, it is by
exception, not as a rule. The first thing

that is done in order to identify potential

productg is-—what is called a paper search.

A paper search involves our embassies ab- -

road, published literature, suppliers liter-
ature, brochures, booklets, books. ~After
the paper. search ig done, paper evaluation
takes place. The specifications that  are

. derived from the paper gearch are’ measured

against the genmeral staff qualitative require-
ment. Out of that paper evaluation, some
products will stand discarded. They don’t
meet the specifications. - That leaves a few
products, Those products are trial evalu-
ted — one of the most compiex procedures,
1 will come to Mr Jaswant Singh’s com-
mentg on that a little later. He referred
to the Packard Committee. One of the
mast basic points of Packard Committee
was to look at this process of dequisition,
trials and so on. It is a very complex case.
1 am in no position to elaborate it now
at. great length, My hon. friend, Gen.
Aurora knows much better than I know.
What I can say is that in our coutry for
certain type of equipment,- there is no
process like it in the world because we
d> spas in.our country everything from
Barmer to Siachin and that means from
plus  50°C to minus 50°C alk
within one country and an altitude of
‘meanm soa evel and 2 22,000 ft. fighting

foreign ex- -
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altitude in {he same country, So we do
have a span of trial evaluation which is
probably unparalleled. Each trial has a
repot. All those reportg are sent to the
headquarters. At the end of the trial pro-
cess, the headquarters gqums up all  the
reports and evaluates them, The summary
of those reports is a complex task because
as I said, we will be dealing with that in
some more detail tomorrow. [f you take
a weapon system that is going to be used
either in Barmer or Siachin, the trial team
from Barmer has submitted itg report based
on 30°C temperature plus at mean sea
level and the Siachin team will be sending
a report on minus 50°C and 21,000

feet. So all that information Jhas to be-

retabulated and reanalysed in relation to
the original ‘general staff requirement. That
process is a complex process it is a time-
consuming process because—and here is
the rub—some equipment will
exceedingly well at plus 50°C
bad.  at minus 50°C and. wvice-versa.
So this process of combination of evaluation

- reports and assessment is a complex pro-

cess.  However, at the ~end of this
when  all this process is. ogver,
then the -concerned Service  Hgqrs,

whether Army, Navy or Air Force, will
confirm to the Government and what they

confirm to the G_ovemmegt is as follows:

“The following products tested by us
do not. meet our technical requirements.
The following products meet our techni-
cal requirements.” A

That is step one. No product that does
not meet the technical requirements  is
pursued in ferms of anything  further
thereafter. That product is dead. The fur-
ther process now commences only  with
those products cleared for techmical re.
quirements. After this is done, then, a very
detailed questionaire goeg out to the sup-
pliers whose products stand cleared for

technical requirements: That is in generic |
terms called an RFP -- request for propo- .
two -

sals. The RFP basically consists of
parts; technical and commercial. In res-
ponse to that questionaire the manufact-
urer concerned, whose products standg clx
eared ag of that date, sends his reply. The-
technical replies are then re-examined ag-

,

perform -
“and

A
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ainst the same general staff requirement
brcause what the general staff wants to
koow is that the product that came and
was tested in detail, whether the manufac-
turer will confirm that the mass supply
that he will make will be the same pro-
duct that was tested, because sometimes
it happens that the manufacturer has to
make some amendments, some deviations,
some alterations and he cannot strictly con-
form to the original tested product, and
_you find that those specifications are diff-
erent. Thercfore, the response is then ev-
aluated again technically by the Hgrs con-
cerned and the Hqrs concerned at the end
of the second examination then confirms to
the Government, “Now the final commer-
cial negotiations may commence”, and it
is only then thar thc Government can
proceed to buy the equipment. Even if

tomorrow any individual like the Prime

Minister or a Minister or even the Cabinet
were to turn round and say, we are going

to buy the following tank or the following

ship or the following what have you, as
per the procedures laid down it will not
he possible.” Only after thé technical ev-
alvation process is complete and the pro-
duct stands cleared technically can com-
mercial negotiations be finalised.

Now 1 will come to the commercial ne-

gotiations side, because, again ' the, same

guestions arise. .,

SHRI VISHVIIT PRITHVIIT SINGH:
May 1T interrupt the honourable Minister?
T want to know from the honourable Min-
ister at what stage contact is made with the
manufacturers.” He has talked about getting

the product evaluated and all that, At what

stage ig contact made?

SHRI ARUN SINGH: After the gencral
staff requirement is made, indigenous pro-
duct is looked for; not found; non-converti-
bf!e']ooked for; -not fonud; then contact
is made, obviously. They have to. send
their product to be evaluated.

Now about the q};estion of commercial
negotiations. Again the same possiblily
exists. Some insinuations have been made.

i RAJYA SABHA ]
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I am the Mnfister of State in the Ministry
of Derence. Atfier receiving the technical
evaluation report, can I or the Army Liqes
call a suppler and say, “Right, you give
me X per ceni”. Can I do it? Can anyboty
do 11? I3 that process possible? No. Every
purchase is handled for negotiating terms
by the Pr.ce Negotiating Commitiee. The
Price ' Negotiating Committee will *have
three manditory mgmbers — a Chairman
who will be an officer of the Department
of Deferice; one” Member (Finance) and

3ot

one representative from the user.

7.00 p.M, Depending on the size of the

contraciual requirement, both the
size of the Committee and its level can
alter, One of the interesting things.which
4vill come up tomorrow on the Bofors' pro-
duect which we will discuss .is that it is
the Price Negotiating Comimttee of four
Secretaries to the Government of India.
Three Additional Secretaries and one Lt,
General, So, the level can alter even from
the Joint Secretary as the Chairman of the
Price Negotiating Committec. In addition
to the three virtually mandatory Members,
there may be, depending on case to case,
scientists from the Defence Research and
vaelopmcnt Organisation, officers from
the Directorite of Inspection, Ministry of
Law, Department .of Defence Production
and the Department of Elecironics, some-
time; all, sometimes some of them. This
Price Negotiating Commitice ig the one
that opens the offer on the commercial
side which came with the reply to the RFP.
As I told you, the RFP came in  two
packages, technical and commercial, and

.

the coinmercial packages are then opened’

by the Price Negotiating Committee and
subject to their having received certifica-
tion from the General Staff or Air Staff
taff that the product still stands
acceptable based on the technical evaluation
of the sccond document, the prices negot-
iating process starts, It is always a Com-
mittee, .no individual, irrespective of his
level, who can seek a contract with the
supplier; it is always a Committee. At the

-engd of the negotiations and the negotiations

can run concurrently with two or three
or four suppliers as the case may be some-

" times for monthg on end, and we will

bring out in the Bofors case, for example,
what kind of negotiations went on—amd
at tﬁc end of that process, the Price Ne-
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gotiating Committee will- finalise the deli-
berations and they in turn will make 3 re-
commendation to the Government and. that
recommendation will sum up the financial
pasition of all suppliers cleared technically
amd that submission or recommendation of
the Price Negotiaiing Committee will go
to the Government, to the Minister, and
depending upon the level of finance invol-
ved, it can go even to the Cabinet Com-
mittee on  Political  Affairs, Al 1
wanted to put to the honourable Members

_for information wag that T want to make
it very clear that there is no possibility at
all of an individual taking a  decision.
There is always going to be a set of people
—a set of people, technical, and a set of
people, price, and them, of course, in the
hierarchical- structure of the Government,
in the final stage, Mipisters. T think the
question of agents and go on hag been
dealt with at great length by the Prime
Mnister himself. So, I won't go into great
detail. [ would like perhups to draw  an
illustration on. the problem of agents. It
is a somewhat ‘différent sphere that I ‘will
be taking .into accounts. Let u; now take

‘the example of sale and purchase of farm
land, agricltural land, in a village and
et us take the Tehsildar. Now, unless a
person arrives in front of the  Tehsildar
with a power of attorney saying that he
iw mot the person who actually owns the
jand. the Tehsildar cannot take cognizance
of this gentleman and he cannot &'ansfer
it based on the fact that he knows the
man. Either the man has to be the origi-
nzl owner or the actual owner has to give
a power of attorney. The point that we are
making is that in the trapsactions of bus-
iness between the Government and  the

supplier there cam be no power of atior- -

ncy. Therefore, the Government will only

{ransact business with,the supplier. The -

supplier there can be no power of attor-
tier may be a Government. So at no point
of .time can a supplier say to the Govern-
ment of India : 1 have an.agent, Arun
Singh, please conclude everything  with
Arun Singh, he will deal with everything
on my behalf, and here ig the power of
attorney or letter of authority. That is not

.pmslble Therefore the ‘relationship of £ -

agent can never, be with Government; it
must be only with the supplier, The first
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po.nt that 1 have to make absolutely clear-

" is that there can only be a relationship of

an ageni 1o the supplier; there can be no
question -of relationship of an agent with
Government. Now, some vely authorjtative
students of Deferce, the arms bazaar, the
intérnational arms market, have likened
agentg in Defence to pushers in the marco-
tics trade.. (Interruptions) I am serious, It
is an absolute fact. They have drawp a
parallcl *between international narcotics
trade and international arms bazaar. And
they say that like any narcotics ySu have
buyers and sellers and pushers, which s
the parallel, 1 think, similar to-what Mr.
- the
Defence business you have buyers. sellers
and pushers, except that the agenis are
called pushers, It is immoral, it is unethical,
But it exists, There is another trade in
which the same concept exists; Trere is
another trade in which the same concept
exists; I will not name it. (Interruptions)
‘Therefore, if anybody says ot lays a claim
to the theory that a Government or &
Minister can categorlcally remove from the
surface of this earth all such peoplg, then
I am afraid that that claim has no rela-
tionship to fact. Therefore, what must be
done is to find a method of how to con-
trol it. This, the then R. M. has ofdered,

. and he has ordered it in (wo places. How

do we know what is going on? We have
a fair idea of how it goes. We have made
our position very clear. We have made it
clear to the supplier and we have made it
clear to everybody. Wherever we ever had
in the last two years or in the recent casc
any suspicion that some hanky-panky is
going on, we can act. Of course, we have
suspicion, Suspicion may or may not turn

“out to be true. But that is something gnly

an inquiry will tell. But ar least we have
a suspicion. But is this random? Or do
we need to examine the entire area? That
is what he has ordered, which is now being
carried out. Yt is the entire area. And let
us see whether actually by law, by an am-

_endment of law or any other form of re-

gulation, a known, given relationship car .
be built. For example, some countries have .
found that you may a have a process of
registration, and then he will say: I am
the agent of so and so. And then you
control the access, you control the feasibi-
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lity, you controk the contact; you can con-
trol because you have identified. In our sys-
tem the question that has been posed by the
then R.M. is ; Is there any possibility (hat
our system is perhaps too loose or does
it lend itself to misuse? We are telling
everybody, we are telling the suppliers, we
are telling. the Governmenty and every-
body : No agent, no agent, We are tefling

" them in any negotiations. Every time the .
Price Negotiating Committee calls a sup-

" plier, they tel} themr : kindly confirm whe-

- cent, they say

ther there is“any agent or no agent. If he
says that there is a commission of 2 per
: take it off. But in spite. of

". that, on the same analogy of pushers in

A4

the narcotics trade, is there a miscse? If
that is so, can we structure that relation-
ship? The other point I wanted to put ac-
ross was .that,as per the laws of the land
— not only this land but any land, you
have agents to sell life insurance, you

" have agents to sell land, you have agents

to do rentals of housgs and you  have

- agents even to arrange martriages. There-
forg, a global law which bang agents, 1is
not possible. I mean to say that it is phy- . .

cially impossible, What you can attempt to
do is to modify or restracture that relation-
ship, regularise that relatidnship,— recognise
the distance of it, deal with it clearly and
firmly, This is the process that has been
ordered and this is the proces; that we
have begun, (Intreruptions) Yes, I think
‘reguarisation’ is a wrong word. ‘Regulate’

- ,is ‘the right word for it.
R . .

I would like to deal with one or two
more areas. This i5 the subject on which

there may be more than one points of

view. Still T would like to put across why
Y say what T am saying, The concept of
defence as a holy cow — let us take it. I
am not in favour of the secrecy of defence,
I do not believe that necessaridy better
public interest is served by being ultra
secret about it. Why is it that we don’t
talk about specifications? Let us talk about
gpecifications. For example, certain sections
of the press which I - happened to come
across this morning — some of them have
been kind enough to call me as the enemy
of the natlon and all that — have said

\

made during
that obviously this chap is mad because
all these specifications are known o
everybody, They are even published im
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books all over the world.

SHRI GHULAM RASOL MATTO :
Even the photographs have been  publi-.
shed. :

SHRI ARUN SINGH : The beauty about
specifications is that the actual specifica- -
tions, the actual operatlonal specification$
of equxpment owned are ‘normally known
only to that particular user. What is pub-
lished even in most authentic journal and
books and so on is most often the manu-
facturer’s claim which may hold good in
a laboratory environment under controlled
conditions, but which is seldom likely to. .
be gperationally viable in’the field. What
an enemy wants to know is not what the
manufacturers’s claimg are about the speci-
fications of operational capability, bat what
the actualg- are. Therefore, as a tradition,
we do not disclose, in a public debmte, the
operational specifications, In .a way, we
are restricting ourselves. I explaimed the
whole procedure of technical evaluation
and purchase. This does rot happem very
often. T would have a marvellously win-
ning argitment if T could release the speci-
fications. I know that, In fact, Y conld use
it ag a telling reply to a political debate.
But #% the Minister of State for Defence,
I am not going to be a party to that, 1
refuse to release those specifications even
though at the end of it all ¥ comld be
accused of being a party to the cover up
because I have not released the speclﬁca- .
tions, I have to stand here and say  if.
You have to take my word for #. The
submarine i3 good. You have to take my
word for it. The gun is good. 1 can he
pinned down to prove that it iz good. But
there should be a forum for it. I think
through a procesg of time and throwgh a
process of education, with some kind of
modification to the Oath of Secrecy of
something like that, in a Consultative Com-
mittee kind of environment, may be over a
period of time, we can start  dlicassing
these things. But not in a general debate.

The second area is commercial. You
cannot tell us tre specifications. We tmow
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tha. you are lying, We know that ali your -
equipment is useiess because after all you -

know that all the specifications are already
published. Now tell ug the prices, You may
say all this. 1 will tell you about the prices.
Why do we oot disclose the prices? The
logic is very simple. And it is very crude.
It is so simple that it is crude.

Madam, when we are buying, we buy
as major buyers. We have a great advan-
‘tage of being major buyers. We can use
the power of our purchase to drive down
a price. Other buyers arg often smgller
buyers, But let us take two types of con-
tracts. Let us take Government to  Govern-
ment contracts, A Government is selling to
us, The ‘same Government selling jo and
their country may not be prepared to let
us disclose the prices that we are paying
to that Government for thag product be-
cause it might at some point or in some
way affect or impair their relationship with
tbe oiher couniry. They might be overch-

" arging them. I know. And by simply re-
vealing the information of the price all
that we 'will be saying is that we are
buying, look at these two. Now let us
take company to country, the foreign ex-
change purchases. In she cases, bargain-

_ing is hard contractual negotiation, And

the process. as I have described, through

the Price Negotiation Committee is liter-
ally to make twp suppliers fight each other
all tde way. And you tell one, if yvou do
not do this .,you are losing the contract;
You get another 2 per cent off. You call
the other chap. 2 per cent hag gone there.
Give me another 5 per cent or you lose
the contract, And it is like that, It is hard
trading, it is market place trading. And we,
both because of our trial and evaluation
process and our bargaining system -- and
the credit must go to the Department of
Defence -- have in the last few years be-
come known as some of the ‘hardest bar-
gainers in defence in the world. At the end
of all that, supposing we were to release
th price at which we bought the equipment,
that supplier, be it a private company, to
every one of hig other customers would
have to sell it at the same price” because
np other customer would be prepared to
pay more. And every customer in  the
world would have got the benefit of our
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hard bargaining here. So, what the supp-
lier wili do thereafter ig thdt he will guar-
antee that we become what I woud de-
fine as.the top-end bracket. He would refuse
to come down below a certain level be-
cause he knows. that we would go public,
we would release the price, and all his
other buyers would come below that, For
purely commercial. reasons, it makeg no
sense 1o go public on prices. Yes, scrutiny -
is necessary. Such doubt have been cast,
Madam, in today’s debate here -- potentially
in tomarrow’s debaté -- such doubts that
this whole structure, the officers in uni-
iform, the civil servants, politicians of all
hues apgd all levels are all corrupt, a den
of inequity. This is so unfair. For a start,
two out of these structures have no right
of reply here at all. Neither these officers,
in uniform nor the civil servants can stand
up here and give a reply. And we have
peaple who are entirely honest men, In

"the case of officers in uniform, most of

them at senior levels have combat experi-
ence, Most of them have been jn a situa-
tion, as Gen, Aurora will-confirm, whcre
two chaps are standing, "one chap is dead,
the other chap carries an. Neither of them
knows why one of them died and the other-
did not. But by this generalised accusation,”
they arg all brought into the same category.

About the civil servants, they say, oh. alt

civil servants are corrupt, every civil ser-

vant takes kickbacks. What a  gartage

level? What a garbage! And the fact is that

in a Ministry like ours, a Price Negantfon

Commiitee may be of 7 members or 2

members or 12 members, Can you imagine

somebody fiddling with 9 peaple simultan-

eously? That means, vou bribe everybody.

That .means, everybody is a crook The

beauty of these accusations based 6n no

evidence, Madam_ is only one thing. Tt is,

an extraordinary shift of the burden of

proof. T say, T am not corrupt. Yot sav. I

am. T say. T telt you T am pnot. You 52y,

I do not believe you, T say, you prove it

you are nof.

SRS R

Madam, how ¢tan I prove T am not cor-

" rupt and even if T prove T am not cor-

rupt in this country, vou say; T have got
hank accounts abroad in Switzer/®hd. Wew,
I have.to prove that T do not have a bank
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.account in Switzerland. It is impossble (o
prove that. I do pot think people are
aware of that. Even if I go to a  Swiss
bank and take my colleague with me and
iell the bank, please tell him whether T am
having an account here or noi, I will be
violating Swiss banking laws. He will pot
telt him, If I send a letter of authority
wmang- say, please declare to Mr, Shiv Shan-
_ker if I have an account in this bank, he
will not do so becatdbe if he does, he will
be violating the SWiss' banking law. There-
fore, -hurling of e¢pithets and accusations of
this kind, they are absolutely immoral.

And, T think that in this process. to

critise an entire Institution, an institution

I am so proud to work with, the Ministry

_of Defence is ufterly, I do not want to
say, degrading. And, I think that this, part
of it must go on record,

Madam, I will deal with one Hon. Mem-
ber’s points who is sitting here.

- e

_SHR1 JASWANT SINGH : No, no, my

gallant colleague, General Aurora is also
here,

f. SHRI ARUN SINGH : Yes, 1 will come

“to him later,
. ‘ H

Now, insofaras some of the questions

, that he has raised are concerned, he has
raised the question of satisfactory resulis,
which I have made in my statement, When
. We say satisfactory results, what ig implied
i5 that we have through_the process of ne-
‘gqgiations, as the files will show as  the
timg passes, very successfully managed 10
deive prices down and I think that this is
a factor of satisfactory results. That is one
of the descriptions of satisfactory . results.
Then there is the word ‘unequivocal’, Ma-
dam, because it is unequivocal, every sup-
plier,every Government that we deal with
now is told that the Government of India
will not stand for a commission or fee
bein? paid to an agent in connection with
this contract, When we discuss tomorow,
the import of what I am saying will be
brought ‘out more clearly. It is, of course,
Parliament’s right to question. T cannot,
for a moment, suggest that it is not. In

{ RAJYA SABHA |
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fact,fwe are subject to Parliamenfray re-
view. We may debate the quality of that
review based on the gualitgeof information
that we give, 1 am proud to say it was
the then Raksha Mantri’s idea that the Par-
liamentary Consultative Committee for the
first time I think in independent. India went
on ‘a major army exercise and was given
a full audio-visual presentation on  the
Defence Budget. Of course, it is our idea
to improve, We want to increase the flow

"of information, Wg are dealing with it in

a scenario in which we have a historical

. past.. There hag been a way of dealing

with it. We want to change it. We shall
do s0 in a  reassured fasiton evaluating
results. 1 think I have dealt with very
satisfactorily with the hyenas of the arms

-trade, as you call them.

The question of the morale of the ar-
med forces hag come up. General Aurors
has also raised it; I think perhaps either
1 have been misquoted or misunderstood.

SARDAR JAGHT SINGH AURORA :
I hope, Madam, I have your permission.
We really did not mean what you had
said. But there are a large number of

'qthers who’said this. It was really for the

~ general people making such remarks, it

has become a fashionable thing to say.
The second point 1 am very sorry. that
you felt so hurt. But I can assure you that
if people were net so ignorant aboui the
defence matters, they would not have used
certain words and cerfain cxpressions that
they have, It ijs only due to ignorance.
And unless we are able to educate Parlia-
mentarians, not just a few of them, vou
will find that people will make these wild
allegations.

SHRI SAT PAUL MITTAL : We are
glad you said it but there are still people

- who would not like to be educated.

SHRi ARUN SINGH : In so far a3 -
morale is concerned, T have only one com-
ment to offer, and this is based on what I
said jn the other House. Somebody may
have misunderstood it or misquoted me.
¥ am not really an officer in uniform nor
am T a Jawan; but to some extent 1 hope
I stand for the -- gor adequately portray
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represent — honour of the Gq’vemment in
dealing with those men; but I am not a
pari of them, And, therefore, criticism of
me is sill a criticism of an entity outside
the institution, The morale js aifected in
my view, when the criticism become global
and extend to the .insttution itseif, For
example, one of the more insidioug criti-
cistns that has worked in other parts of :he
world - let us be aware of that-—- is that
.all officers »ve bad, all officers are corru-
pt, or the P inistry of Defence ig a cess-
pool of curruption, and all that. In to-
morrow’s debate, we are dealing with the
phrase Key Defence officials, which was
brought out, That is one type of the prob-
fem. - .

‘The other type of problem is that
whereas I fully concur with my hon. col-
league, Jaswant Simghji, obviously the
user knows more about the equipment than
we know and, therefore, the user, whether
it is the submarine or the aeroplane or the
-tank, is more in the picture than we are.
‘But that may not be true of cross user. The
Navy may know that they have, as I know
that theye think they have, the finest con-
ventional part, the hunter-killer submarine
in the world today in this SSK; but the
Air Force who do not know anything ab-
out the submarine at all, may base their
views on that submarine on what has been
printed or what has been said, and the
Air Force may start thinking that Navy
has been sold a pop. And that is the probs
lem of the morale I was raising. '

Of course, there is also the third prob-

lem, and that is that yon may not have "

ime in certain scenarios to rebut. these
accusations. The chap may think that he
is taking a dud to war and this may cause®
a great damage. I take serious objection
to Yaswant Singhji’s phrase to call a great
moral dilemma facing the nation. I have
no; yet been able to see even the shadow
outlines of a great moral dilemma.

,»_\SHRI JASWANT SINGH : 1t is only a
difference of perceptions.

SHRI P, SHIV SHANKER : And, per-
haps, the way of expression.
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SHRI ARUN SINGH : I do however
agree with him that a grave unsubstan-
tiated, false, baseless and mischievous moral
dilemma is being sought to be created,

In so far as the question of what hap-
pened to thg file is copcerned, 1 am not
really going %o go into it; you Will forgive
me. T think it is no use explaining in Par-
liament when the file went, whether it
was sent on 23rd, or 25th or what hap-
pened to it on 31st and all that. T am nof
entering into it,

SHR[ JASWANT SINGH : I did not,
or a moment, ask for clarification on the
It is the Prime Ministey who spent
so much time explaining what happened
to it.

¢

SHR] ARUN SINGH : Let me put it
this way, Let me leave it to you like this.

In so for ag enquiries are concerned, the
then R. M. had every right to order it
which he did. His orders are going to be
carried out. And it is not me who is say-
ing it; Prime Minister hag said so, and the
procedures adopted in so far as the en-
quiry i3 concerned, are in conformity with
the rules of businesg of the Government

- of India. Shri Jeswant Singh advised us
to stay ahead of Parliament .and public
concern,

SHRI JASWANT SINGH: If the hon.
Minister would yield ‘just for a minyte
because he has now come to where I
shated somte jdeas .oy the subject with
him, There was one specific query which
1 had- ask€d. Of course, there are also
many subsidiary queries which had arisen.
My specific point was, for 45 days roughly
from 25th February till the 9th of April,
by the various statements which have been
made by various Ministers, all that has
emerged is that papges were being pushed
around. And for 45 days, no decision wAs®
taken other than that of ordering an en-
quiry oy whatever, I had specifically asked
that in these 45 days, did the Ministry or
Defence or did any branch of the Govern-
ment of India immediately revert to the
Mission that had first sent this telex? Did
you ask of that Mission to emquire from
this unpronounceable German manufact-
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urer of submarines ‘what.is this 7 pe; E,eht
of which you are talking to whom . did

it relate; to whom did you earlier make.

this payment and to whom do you intend
making it now?." I said that that would be
an essential input available to the Govern-
ment before it ordered an enquiry and
this is the specific question T wounld like
the hon. Miaister of State for Defence to
answer. During these 45 days, did the
Government take any of these actions?

SHRI ARUN- SINGH : Madam, in so
far as this question ig concerned, there
has been shifiing around a bit, ] am aware
of the position in contractual faw, but I
am not aware of the position in  “order
law” ag it were. An order, theoreticaily,

. is implemented when it is given to a sub-

ordinate.

SARDAR JAGIJIT SINGH AURGRA :
May I just make a poini? I am sorty to
interrupt the hon. Minister, There are cer-
tain orders which are implemented at va-

_doug levels. When this infomation came, I

think, a Secretary or even a Director deal-
ing with that department would pave hud
the right to go and ask..If he waits for the
Minister to issze an order, I do not think
that that is using his initiative. .  -.-

SHRI ARUN SINGH: As I understand,
the question is, why was it not deali with-
at’any level. :

SHRT JASWANT SINGH : Or, what was

done. whatever other than this.

SHRI ARUN SINGH : That becomes a

moot question, The answer to that is the
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answer to what was done or not done.
Why wag the paper moved up? This is
General Aurora’s question, [ think, [ do not
have an answer to this.

SHRI JASWANT

SHRI ARUN SINGH : But when the
direction arrived, it wag implemented, Now,
as far gs the planning mechanism is con-
cerned, I will leave it just now. If hon.
Members like, we can tdke it up when we
discuss the Demandg for Grants in respect
of the Ministry of Defence, I think, that is
the appropriate time to do it,

SINGH: - Fine.

AN HON. MEMBER : It will not be
Demands for Grants. It will only be a
discussion on the working of the Ministry
of Defence,

SHRt ARUN SINGH : Shri  Jaswant
Singh said ‘Do the right thing, not just
appear to do so’. The answer to this is

the Prime Minister’s categorical statement, ’

We will do the right thing, This is not
some kind of facade that is.being put up.
It will be seen through to the end and all
those who are guilty will be punished, I
think, T have answered most of i\ Gen.
Aurora’s points. I thapk all hon, - Mem-
bers far having listened to me,

THE DEPUTY CHAIRMAN : The Ho-

use is now adjourned and we will
again at 11 A.M. tomorrow, _

meet

The House then adjourned at
thirty-five minutes past seven of
the clock, till eleven of the clock,
on Tuesday, the 21st April, 1987.



